Wednesday,
15th March, 1916

ABSTRACT OF THE PROCEEDINGS

OTF Tk

Qomgil of the Goveyvoy Geneal of Jndin,

LAWS AND REGULATIONS

Vol. LIV

April 1915 - March 1916



ABSTRACT OF THE PROCEEDINGS

OF

THE COUNCIL OF THE GOVERNOR GENERAL OF INDLA

ASSEMBLED FOR THE PURPOSE OF MAKING

LAWS AND REGULATIONS

1916
VOLUME LIV

or wE P
. )

23

PUBLISHED BY AUTHORITY OF THE GOVERNOR GENERAL .

Gazetmg & Tebir Se .
Parmamen Ubrary Buudry
Roor iy :B-U:'J
Sioar ‘G’

PRINTED BY THE SUPERINTENDENT OF GOVERNMENT PRINTING INDIA

1916



GOVERNMENT OF INDIa.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVEENMENT OF INDIA ACT, 1915
(5 & 8 Geo. V, Ch. 61).

The Council met at the Council Chamber, Imperial Secretariat, Delhi, on
. ‘Wednesday, the 15th March, 1916

PRESENT :

The Hon'ble 8ir Wririsuw CLARE, K.CI, C.MG., Fice-President, presiding,
and 52 Members, of whom 46 were Additional Members.

QUESTIONS AND ANSWERS.

The Hon'ble Mr. Surendra Nath Banerjee asked :—

1. “*(a) Will the Government be pleasad to lay on the table reports for the Deatnerats
last five years showing the population and the death-rate from malaria, plague ":s'm
and cholera, provinece by province, in India for each year ? ehalars,

(8) Do the Government propose to direct that such reporis should be
published, in future, year by year ? "

The Hon'ble Sir C. Sankaran Nair replied :—

“(a) A statement® giving the required information has been compiled
from the annual reports of Provincial S8anitary Commissioners and is placed on
the table. No separate figures areavaiiable for malaria, which is included
under the head * fevers.'

3) The information is alread; lished annually in the reports of Pro-
ﬁndal)&nihq Commissioners."” v pud
® Pide Appsndix A.
( 305 )




306 QUESTIONS AND ANSWERS.

| #r. Surendra Nath Banerjee; Sir C. Sunkaran  [15ra Marca, 1916. ]
Nair; Mr. Rama Royaningar ; Sir Reginald
Craddock.]

The Hon'ble Mr. Surendra Nath Banerjee :—Will the
Hon'ble Member be good enough to issue instructions to show the mortality
figures from malaria under a separate and distinct bead. This is most
important for our purposes? "

Th_e Hon'ble Sir C. Sankaran Nair :—" 1 shall consider the
inatter,'

The Hon'ble Mr. Surendra Nath Banerjee asked :—
Basalatians 2. “(1) Have any Resolutions and Despatches on the subject of Local

E:{:"bg Self-Governnent been issued by the Secretary of Btate for India since the

;‘h,h_,él‘, Report of the Decentralisation Commission ?

srnmest (2) If so, will the Government be pleased to lay on the table all such
Resolutions and Despatches ? '

The Hon'ble Sir C. Sankaran Nair replied:—

“ (1) No Resolution has been issued by the Secretary of Btate, but two
Despatches have been received from him on the eeveral proposals -of the
Government of India on Bural Boards and Muricipalities (Gﬂnptars XIX and
XX of the Decentralisation Commission’s report).

(2) A copy of these despatches ® is laid on the table.”

The Hon'ble Mr. Surendra Nath Banerjee :—* Have all the
reseived from the Secretary of State with reference to this matter
been made public ?*

The Hon’ble Sir C. Sankaran Nair :—“Ocly two have been
brought to my notice, and they have been laid on the table.”

The Hon'ble Mr. Rama Rayaningar asked :(—

3. “(a) Has it been brought to the notice of the Government of Indis
that there isa strong and widespread desire among the Uriya-speaking people of
the Ganja Dist:ict aud the Azency Tracts of the Madras Presidency for the
Fa.rﬁtion of these sreas into two Districts—one Uriya and the otber Telugu—and

or the transfer of the Uriys District so formed to Orissa ?

(b) If so, do Government jropose to consider the desirability of taking
early steps for the partition and transfer referred to ? *

The Hon'ble Sir Reginald Craddock replied :—

G " (“muﬁdmmh \’. were received from cerfain inbabitants of the
anjam District and the Visagapatam Agency Tracta requesting the transfer of
the Uriya-speaking portions of the Madras I’mide;ec; to &n Province of
Bihar and Orissa

(6) The Government of India then intimated that did not regard the
change, to which the Madras Government was npposed, :i:qeither desirable or
necemary, and they now see no reason to depart from that decision.” .

. The Hon'ble Mr. Rama Rayaningar:—* Anent the answer
given to question S (), may I ask as a snpplementary question whether Govern-
ment will be pleased to consider the desirability of forming the Uriya-speaking
portions of Ganjam and the Agency Traots into a separate district 7

The Hon'ble Sir Reginald Craddock :—* The matter of oresting

a new Uriys District in Madras is one which it i imarily
of ll.ndm’:: consider and move. " R fox the Governmens

i

Fide Appendix B.
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The Hon'ble Mr. Rama Rayaningar asked :—

4. *(a) Will Government be pleased to state the number of applications Licsuses
for gun and revolver licenses under the Indian Arms Act, the number of such Sder the
apphc;t:onn allowed and the number rejecled during each of the past twelye “™ *™
years

(2‘ Do Government propose to consider the advisability of modifying
the Indian Arms Act to suit local conditions, and of providing for the freer
issue of such licenses, and the exemption from the operation of the Act of
members of Municipalities, District and Za,luq’ Boards, aud of other persons of
recognized position under proper safeguards ? *

The Hon'ble Sir Reginald Craddock replied :—

“(a) Licenses under the Arms Act are granted by numerous authoritiss,
and to collect the information desired wonld necessitate detailed inquiries
which are considered disproportionate to any advantage which might be gained
by the compilation of the statistics.

() Licenses under the Act can already be freely granted at the discretion
of the licensing authorities, should the circumstances render this desirable,
while the list of exempted persons is already so detailed that, unless on very
strong grounds, Government are averse from adding to its complications.
Incidentally it may be mentioned that members of Municipal Boards or Com-
mittees, to whom among others the Hon'ble Member refers, are already to be
fonnd in item 15 of Schedule 1.” .

The Hon'ble KEhan Bahadur Mir Asad Ali Khan asked :—

5. “(a) Has it been brought to the notice of Government that third-class sgatry re-
passengerson the South Indian and Madras and Sonthern Mahraita Railways Saran
really undergo hardships which are chiefly due to overcrowding in trains ? %m

(8) If s0, do Government propose to cause an inquiry to be made regard-
ing such hardships *

(¢c) Have any steps been taken to prevent overcrowding in trains,
especially in mail trains, on those Railways ? *

The Hon'ble Sir R. W. Gillan replied :—

* (a) The Railway Board have, from time to time, noticed complaints on
this subject in the public press.

(b and ¢) They accordingly instituted inquiries as to the extent and cause
of the alleged hardshipe and the best means of remedying them. They find
that the Bailway Adminisirations concerned are fully alive to the desirability
of removing all causes of reasonable complaint, and that special orders have
been i with a view to prevent overcrowding. Thess orders are mainly
direoted towards providing suitable and convenient train services, limiting the
smount of booking to the capacity of traius, providing additional trains when
required, and makiog special arrangements for festivals. The result of the
inquiries so far is to show that, while overcrowding has occwrred af times on
particular sections, it is by no means general, bui the matier continues to
receive the special attention of the Railway Board, and they have instructed all
Senior Government Inspectors of Railways to report upon cases of overcrowd-
ing that come to their notice.”

The Hon'ble Ehan Bahadur Mir Asad Ali Khan asked :—
6. “Will Government be pleased to state whether service penSIONErS pepstessrs
(including Military pensioners) are liable to pay a profession tax in any of theLim™ -
Indian Municipalities, and, if 80, to state the names of such Municipalities as
well aa the number of parsons so taxed, together with the amount of taxation P"
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The Hon'ble Sir C. Sankaran Nair replied :—

“ Under the Madras District Municipalities Act, 1884 (IV of 1884), a n
in receipt of a pension paid from any source is liable under sections 47 (1) and
53 (including the Explanation) to pay the tax on arts, professions, trades and
callings and on oflices or appointments.

No similar specific provision exists in any other Municipal Act in India.

The number of Municipalities in the Madras Presidency in which the
profession tix was levied in 1914-151is 63, Their names are given in state-
ment 1T appended to the report for 1914-15 on the administration of District
Municipalities in the Presidency. The Government of India have no inform-
ation regerd‘ng the number of pensioners paying the tax mor the amount
of such taxation, and the information could mot be givun without detailed
examination of municipal registers.”

The Hon'ble Khan Bahadur Mir Asad Ali Khan asked :—

7. “ Will Governraent be pleased to state whether they propose to streng-

then the Indian Volunteer Force by enlisting in it a fair ion of
Mahomedans ? * ’ : propert

The Hon'ble Major-General Holloway replied :—

* Under existing orders no separate companies or corps of Volunteers in
which Indians only are enlisted are authorised. Individual Indians—irrespective
of class—may be admitted into Volunteer Corps at the discretion of the
Commanding Officer. No question of the proportion of Mahomedans in
Volunteer Corps therefore arises in existing conditions.”

The Hon'ble Rai Ghanasyam Barua Bahadur asked :—

8, “ (o) Is it a fact that cattle owners of Delhi are frequently subjected
both to payment of pound fees and fines and to criminal prosecution for cattle
straying into open fields in the notified area? If so, is it & fact that the effects
of I.me measures operate harshly on the people concerned ?

(5) Do Government propose to consider the advisability of the issue of
grazing permits at fixed rates ?

The Hon'ble Sir C. Sankaran Nair replied :—

“ (a) The area vested in the Committee of the Delhi Notified area, other
than lands enclosed as playing grounds or gardens or as reserved forest, is very
small, and the Commitlee have decided on sanitary and other grounds to
allow no grazing therein. Cattle found grazing therein are impounded, and
in some cases where the owners are believed to have intentionally grazed their
cattle on such lands, prosecutions have been instituted. The 05mrnmant are
informed that the area affected being small, it is not likely that such measures
can have operated harshly on cattle owners generally.

(5) It is not their intention to open it to grasing on fixed permits or
otherwise, as a very considerable area of grazing ground has been provided on
the other side of the river Jumna.”

The Hon'ble Rai Ghanasyam Barua Bahadur asked :—

9. *(a) With reference to the answer given by the Hon'ble Mr. Bharp on
17th March, 1815, to the Hon'ble Mr. Ghuznavi's question regarding the Matri-
culation 'h:sle;]imit in the Calcutta University, will Government be pleased to
state any recommendation of the Senate for altering the wording of
section 8, Chapter 30, of the University Regulations has since come officially
before the Government ?

(8) 1f the snswer is in the affirmative, will Government state what action
they propose to take ? ”
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The Hon'ble Sir C. Sankaran Na  replicd :—
“* (a) The reply is in the affirmative.

(6) The Government have postponed for the present consideration of the
recommendation in question.”

The Hon'ble Sir Gangadhar Chitnavis asked :—

10. “ (a) Has the atlention of Government been drawn to any serious Sysem fer
complaints by merchants that they find it very difficult to have their goods B
booked and carried by railway without delay, and that the delay, causes them geods e
great loss ? i

(&) With relerence to the reply given in the Council on the 5th March,

1913, to my question on the subject—

(i) has the new system for serial entry and loading of goods had a
fair trial on the Great Indian Peninsula Railway ? and

(i) has a conference of trade and railway representatives been held
to consider whether the syatem has proved a sound one, and, if
80, have any modifications in any specific direction been found
desirable in the system ?

*
(c) Is it proposed to adopt the system for general use on all Railways?”

The Hon'ble Sir R. W. Gillan replied :—

*(a) Owing to the diversion to rail routes of large quantities of coal and
other traffic there has recently been great difficulty in bandling the volume of
traffic offering on certain routes. Complaints as to delay in despatch and
trunsit have consequently been received.

(b) (3) The new system for the serial entry and loading of goods adopted
by the Great Indian Peninsula Railway in 1912 has now had a fair trial, and
has proved so well suited to the circumstances of that line that no reason has
been found to modify it.

(#4) In these ci t no conference of the trade and Railway
representatives has been held to consider it.

(¢) The question of adopting this system on all Railways was considered in
February 1814. It was held that the methods emglo;ed on different railws
for securing the serial loading of goods were probably best suited to the t;
conditions in the part of the country in which each railway operates, Asno
complaints had been received from traders regarding the system adopied on any
railway other than the Great Indisn Peninsula Railway, it was decided ot fo
move in the direction of adopting the new method on all ruiwaés This
decision was communicated to the Secretary of the Indian Merchants’ Chamber
and Bureau, Bombay, who had made an inquiry on the subject.”

The Hon'ble Mr. Dadabhoy asked :(—

11. “ With reference to the Hon'ble Finance Member's statement on the
1st March  that the termination of the war, when it comes, will leave us with fnsssase,
heavy financial demands upon us,’ will Government be pleased to say whether
the statement referred to anticipated heavy expenditure connected with the £¥&
internal administration of the country, or with the military operations of Geversment.
His Msjesty's Government? If it referred to expenditure connected with the
military operations of His Majesty's Government, will Government be pleased
to indicate the nature of the Labilities?

.The Hon'ble Sir William Meyer replied:—

“The heavy financial demands to which I referred are those which I
proceeded to desoribe in the remainder of the passage from which the Hon'ble
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Mr. Dadabhoy has quoted, i, paragraph 32 of my specch introducing the
Financial Statemeut.”

The Hon’ble Mr. Dadabhoy asked :—

12. “ With reference to the provision in the Budget of the coming year of
one-half million pounds sterling for discharge of some of our short-term sterling
India Bills with a view to help * the Home Government in maintaining a grip
over the London mounes-market, will Government be pleased to state if the
decision to make such provision has been come to in consultation with the
Secretary of State for India, and, if so, to lay on the table the correspoudence
on the subject, between the Government of India and the Secretary of State
for India in Coupeil 2"

The Hon'ble Sir William Meyer replied :—

*If the Hon'ble Member wili reperuse paragraphe 70 and 71 of my speech
introducing the Financial Statement, he will see that the sum of half a
million pounds which he has mentioned related to the discharge of 8 compul-
sory obligation, .e,, bonds issued in conpection with the purchase of the Indian
Midland Railway which fall due in the current year The transaction in
regard to which I said that we ought to give some little help to the Home
Government in mainfaining a grip over the London money-market, and inci-
dentally relieve ourselves of some interest charges, related to the repayment of
£11 million out of the short-term sterling India Bills, aggregating £7 million,
which the Becretary of 8tate raised in 1914-156. This matter was of course
settled in consultation with the Secretary of State, whose approval is always
taken to all our important Budget proposals. There are no special papers
which could be laid on the table.”

The Hon'ble Mr. Dadabhoy asked .—

13. “ With reference to the excess military expendisure of £940,000 over

the Budget anticipation of the current year alluded to in clauses (1) snd (2) of

ragraph 1k of the Hon'ble Finance Member's speech of 1st March, will

!?ﬁvmmntbeplumdmhyonthemblelhe correspond on the subjeot
between this Government and the Becretary of State for India in Council ? *

The Hon'ble Sir William Meyer replied:—

“I do not think that any useful purpose would be served by laying these
papers on the table. I am glad, however, to have this opportunity of explain-
ing the position more fully, as perhaps it is not always understood. The
extent to which India is permitted to meet charges which would otherwise fall
upon the Home Government is defined and peremptorily limited, by the
Resolutions on the subject in the two Houses of Parliament, which lay down
broadly (the principle) that India is to meet the normal cost of the troops
dmtuhed from her shores. An admitted corollary to this principle is that
India should make no saving out of the fact that some of her troops are not at
Ent serving in this country, and that the normal ses-transport service has

temporarily suspended.

The detailed application of the general principle in question
manifold clames and details of e:pen%fitun i.np:‘olre% has l?eenama‘;wt:

complexity. There is no question of any controversy as between the
tom Gov&.mm“;::’d h:t: Government of India.  But since India's suthori

incar thi i at all is limited, the legitimaoy of an

charge must, as it were, be strictly audited against the Pn.rﬁa.l’:;nl.u; }:::etion
above referred to, and there have thus been many points of friandl; discussion.
Our own attitude has been throughout that in ‘this matter we wish to throw
upon the Home Governmeat only those charges which, in the view of our
Auditor General, we are not competent to bear under the terms of the
Parliamentary Besolutions.”



INDIAN PORTS (AMENDMENT) BILL. 311
[ 16ta Marcr, 1910, ] [Mr. C. E Low.]

THE INDIAN PORTS (AMENDMENT) BILL.

The Hon'ble Mr. C. E. Low :—“Sir, I beg to move that the
Report of the Belect Gumumittee on the Bill further to amend the Indian Ports
Act, 1908, be taken into consideration. The Bill, as introduced, received very
slight alteration in Select Committee.

“In regard to the additional rule-making power conferred by clause 4,
sub-clause (2), the Select Committee have amended the Bill so as to limit the
vessels whose hire may be controlled by rule to passenger vessels, seeing that
the hire of vessels carrying goods is a matter that may well be left to be
regulated by the ordinary laws of supply and dewand.

* The Select Commitice also inserted a provision in clause 7 requiring the
Port authority to be consulted before the Local Government can exempt any
vessel or class of vessels eatering port from payment of port dues, and in
clause 11, rendering Governmen: liable for any &amage to vessels taken up
for examination practice in peace time.

“ With regard to the last named clause, I shall ask your leave to propose
an amendment giving power to Government to make requisitions for vessels on
Port authorities in times of emergency.

“1 beg to move that the Report be taken into consideration."

The motion was put and agreed to.

The Hon’ble Mr. C. E. Low :—* 8ir, I beg to propose the following
amendment—that in clause 11 of the Bill after the new section 68 (A), the
following be inserted, namely :—

‘08 (B). Wh the G G 1 in Council is of opinion that an emergency has
. borities i arisen which reoders it necessary that the doties
Duties of the said autborities in an emargency. imposed, for the pu specified in section

85(A) on the anthorities therein tioned or other duties of a like nature should be imposed
on such sathoritien continuously during the existence of the emergency, he may by general or
special order authorise any officer to require the said anthorities to perform such duties until
the Governor Geoeral in Council is of opinion that the gency bas passed, and the said
suthority shall comply dingly, and the provisions of the said section shall apply subject to
the following modification, namely :—

*The Government of India shall pay any authority on whom a requisition has been made
such compensation for any loss or damage atiributable to such requisition and for any services
rendered or expenditure incurrred in enmplyiog therewith as, in defunlt of agreement, shall bs
decided to be just and ressouable, having regard to the circumstaoces of the case, by the
arbitration of & person to be nominated in this bebalf by the Governor General in Council, and
the decision of such person shall be final.”

“] may explain that clause 11 of the Bill is designed to make it com-
pulsory on the Port authorities to provide vesssls and personnel for the
practice of the examination service of ships entering the port which is period-
jcally carried out by the Military authorities in times of peace. The purpose
of the actual examination in times of war is of course to ensure that no vessel
is permitted to enter the harbour until the examining officers have assured
themselves as to her nature. These periodical practices in times of from
the point of view of the Port authorities, are a comparatively smail affair, and
the Port authorities, with scarcely an exception, have mumgliew'd to
place the necessary crafts and personnel at the disposal of Military
authorities, receiving as compensation orly what the Bill terms ‘ruoning

nses’ which, however, will not include charges for the hire of the vessals
and the wages of the officers anu crew. In time of war, however, vessels
have to be taken up for the examination services for long perinds, a demand
whioh i naturally  much more serious matter from the point of view of the
Port authorities owing to the loss of the services of their vessels and probably
extra in respect of replacement. Government are far from da_aumps
of relieving themselves of the proper m%o:mbﬂlty for due compensation in
such cases; in fact, during the pressnt war, Government have been treating the
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Banerjee.]

vessels taken up in the same way as vessels taken by them for other services,
such as transports and store ships, and paying for them accordingly. Wo
propose therefore to insert an additional clause providing that, in times of
emergency, the Port authorities shall be required to comply with the provisions
laid down in clause 11 as it stands, i.e., the provisions laid down for fimes of

noe until the emergency has passed, with the further modification that
E:Jvemmant shall pay such compensation for auy loss or damage atiributable
to the requisitioning of the vessels and for any services rendered or expenditure
incurred in complying with the requisition as may be agreed upon, orin
default of agreement, as shall be decided to be reasonable by an arbitrator
nominated by Government. I may add that the additional eclause has been
referred for opinion to all the principal Port authorities in India, and has been
unanimously accepted.”

“] bez to move the amendment.”

The motion was put and agreed to.

The Hon'ble Mr. C. E. Low :—* 8ir, I beg to move that the Bill,
as amended, be passed "
The motion was put and agreed to.

THE INDIAN MEDICAL (BOGUS DEGREES) BILL.

The Hon'ble Sir Pardey Lukis:—‘It is not necessary that
1 should address the Council at any length. It will be obscrved that there is
practically only one note of disent to the Report of the Belect Committee,
who have amended and modified the Bill in such a way as to go far towards
meeting the criticisms that have been directed at it. We have removed the
word * us’' from the short title; we have reduced the amount of the fines
for first offences and for members of an association controverting clause 4; we
have inserted an important proviso in clause 8, excepting from its operation
the use by people of titles which were in use by them at the commencement
of the Act; and we have added two new clauses which provide against
hasty or ill-judged prosecutions. I am also authorised to announce that,
in the interests of the students of unrecognised institutions, the Gov-
erument of India, by exercising the powers conferred in the latter
ion of clause 3, will permit, during the next two years, the grant,
y such institutions, of certificates of efficiency to those students who
are registered as having completed their second year's tuition at the time of
the ing of the Act. I trust that, with these modifications and amendments,
the Council will be able to give their unanimous ass:nt to the Bill. |[I now
move, Bir, that the Report of the Belect Committee on the Bill to the
grant of litles implying qualifications in western medical soience and the
sssumption and use by unqualified persons of such titles be taken into
consideration ".

The Hon'ble Dr. M. N. Banerjee :—* Bir, it is evideot from the
papers before us that mnng nseople have no clear idea as to the ncope and pro-
visions of this Bill. We Dr. Menon (L. B. C. P. and 8., Bdin‘rnf BomLy
suggesting that—

e e T e B, prsens e i propery rgusived privte insitnions e to
and qﬁi‘k?mm m"fa?’“mu“’ ted from pmmudng Nighly mecssewry that uoqualified mea
ana then the Honble Mr. Watson of the United Provinces thinking—

‘ That the Bill might more fully serve its abject if it incladed a isi king it
:'qumim#iwmﬁ? to register their d groes or quali ations at some central

- h v
™ istration : offce b would grant certificates without which no persons should Le permitted




INDIAN MEDICAL (BOGUS DEGREES) BILL. 313
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If a medical wnan with European qualifications sees provisions in the Bill
against practising, and if an Hon'ble Member does not see that his proposal is
not only outside the scope of the Bill, but is impracticable as even in England
the ]a\y does not prevent anybody from praclising, we need not wonder at the
confusion of ideas and the conflicting opinions which prevail in the matter.

. I think it should be clearly understood that this Bill does not interfere
with the liberty of anyone to practise, but intends only to protect the diplomas.
The diplomas (by this word I mean all that goes with it in the Bill) are to be
given only by authorised bodies, and not by any body or any association as at
present.  Any unauthorised body or association granting a diploma will be
penalised.

** Representing as I do the unofficial medical profession and the private
medical schools, T will state my views as to how the interests I represent will be
affected by this Bill.

“1do not think any meilical man can take exception to the principle of
the Bill. The diplomas used by the passed students of the private medical
institutions are so similar to those given by authorised bodies mentioned in the
Schedule, that it is often difficult for medical men, not te speak of laymen, to
ascertain which is which. But with the protection given by this Bill, the
diplomas will have an enhanced face-value, which will elevate the members of
the profession Lolding them in the estimation of the public. And nothing ean
be more desirable in the interests both of the public and of the profession.
Besides, it sems to me to be wrong in principle and fraught with danger in
practice to allow any private individual or association to grant diplomas. For
there are no safeguards against any sinister influences prevailing with irres-
ponsible persons.

“To understand the effect of the Bill on the private wmedical schools, it is
necessary to know their previous history. The Hon’ble 8Bir Pardey Lukis
has informed us that there are only four private medical institutions in all
India, and that they are in Calcutta. The oldest of them, the Belgatchia
institution, was started about a quarter of a century ago, and the others within
the last 156 years. They came into existence to supply a Clemand for more
medical education and more medical men in the country, and also to furnish
a field for practical work for the unofficial medical men. During the last 20
years they have passed out no less than 4,000 trained men who have been useful
as country practitioners and as medical assistants in the various services. Alost
of these passed students are of the school standard, some being of the college
standard also. All the institutions depended, for their maintenance, mainly
on the fees collected from their students, the contributions from the public
being neither reliable nor considerable. If it were not for the fact that
all the Physicians and Surgeons and most of the lecturers render their services
without remuneration, it would have been impossible to maintain them.
have often wondered that the Government never thought seriously of utilising
the services of these self-sacrificing men.

** That the iostitutions have so far served the &u:iom for which they
were started, and that they have done their work to est of their resources
and ability, cannot be disputed But circumstances have changed. Bince the
passing of the local Medical Registration Acts a new state of affairs came into
existence. Those institutions which hod done good work so long with the
taoit consent of the Government, and with open encouragement from high
officials, were now declared as unmwgnimgﬂ institutions, and their
students were disqualified from signing certificates, giving medical evidence
in law courts and holding public appointments and also api?uintments in
private industries, such as jute, tes, shipping and mining, etc The schools did
not know where they were, nor were the students anxious to enter them, mind-
ful of the fate that overtook their predocessors.
«T cannot help thinking that if half the energy that has been spent
inst this necessary and inoffensive Bill had been directed against the
edical Registration Act, the sad ead of two of the four medical schools in
Caloutta might have been averted, and the families of disqualified men suddenly
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thrown out of employment would have been saved from the troubles and tribu-
lations which overwhelmed them. However, facts must be taken as they are.
One of the private schools has already ceased to exist, and anotheris, I under-
stand, going to wind up in April next. Of the fwo remai 'Sg. one, I mean
Belgatchia, had the good fortune to secure Government heip, and has just been
affiliated to the University. The other one, 1 understand, will also be helped

to affiliate itsclt to the State Medical Facully.

“What then is the effectof this Bill on the private mediocal schools ?
The answer must be nil. For the two schools which wmight have
been affected have ceased to exist, not for this Bill but through the
operatiozs of the Medical Registration Act passed in the local Couneil. 8o it.
seems to me that those who are fighting against this Bill woke up to their
seuses when the thief had left and are now fighting a shadow.

“The gradnates of the private medical colleges in Calculta have sent a
representation for the consideration of this Council, but the proviso added to
clause 6 by the Select Committee will satisfy them. And as for the students
that are already in the schonls. a provision has also been made by which they
will pass out with certificates of efficiency during the next two years One of
the schools requires and asks for this concession for three years. If the Gov-
ernment can see their way to grant this, all parties will be satisfied.

“Much of the opposition to this Bill has been raised on the ground of
insufficient supply of mnedical men in the country. Froin conversations which
I have had with some leading men, I bave come to know that the opposition
was Jargely based upon a misconception of facts. When I asked a gentleman,
who presided at one of the biggest Calcutta meetings, how he thought two
private medical schools in Calcutta which could pass out only 100 studeats a
year conld supply the medical needs of all Irdia, he was surprised and confessed
that things were differently represented to him. Many have an idea that there
are wany private institutions all over India, and they are able to supply a num-
ber of medical men. Now, with the facts that bave already been stated and
taking also into consideration the difficulty of maintaining large hospitals in
1his country, the only way to supply a sufficient number of trained medical men
is what I put forward in my Resolution at the last meeting of the Council, and
which I am happy to say has been accepted by Government. When that scheme
is carried into effect, I expecl numbers of Government and private vernacular
medical schools will spring up in every province in India, and supply to a very
Inrge extent the medicai needl; of the country.”

The Hon’ble Sir Gangadhar Chitnavis :—*Sir, the Bill as it
has cmerged from the Sclect Committee stands shorn of mauy of its objec-
tionable features. I am glad the clause purporting to give retrospective
effect to the proposed law has been eliminated, and other changes have
been made with a view to aveid causing hardskip to the present body of
the students of the unauthorised institutions. We must be thankful to the
Hon’ble Sir Pardey Lukis and the Hon'ble the Home Member for the
concessions. It is a good thing that this legislation has been undertaken before
the retirement from the service of an officer of the large local knowledge and
sympathies of Bir Pardey Lukis. e cannot fail to recognise his benevolent
intentions, and to realise that his sympathy for the medical graduates lies at
the root of this legislation. Opinion may be divided about its effects, but the
acceptance by Government of the Hon’ble Dr. M. N. Banerjee's Resolution
recommending the adoption of measures for the diffusion of sound medical
knowledge through the vernaculars for the relief of the rural population, if
followed by practical results, will induce the people to accept the Iaw without
hesitation or objection. I am glad that the Hon’ble Dr. M. N. Banerjee has told
us that the Bill will not prejudicially affect & large number of existing
institutions. I, however, hope that, as a_further supplementary and precau-
tionary measure, adequate financial aid will be given Government to the
private medical instituuions, if any, that may be threatened with extinction,
ard that they will in dus course be affiliated to the Universities, and will serve



INDIAN MEDICAL (BOGUS DEGREES) BILL. 316

[16T8 Manch, 1916.] [ Mr. Dudabhoy; The Fice-President; Rai
Ghanasyam Barue Bahadur.]

as useful centres for the impartatior of medical instruction in the interests of
the publie.

“In view of these facts, I beg to support the motion.”

The Hon’ble Mr. Dadabhoy :—* Sir, I am quite in agreement with
what has fallen from my Hon’ble friend Sir Gangadhar Chitnavis, and I rise to
congratulate the Hon'ble Surgeon-General Sir Pardey Lukis on the amend-
ments which have been incorporated in this Bill. ‘There is no man who is mora
considerate and more sympathetic in the Indian Medical Scrvices than Sir
Pardey Lukis. Iwas also quite eonfident that he wonld respect public opirion,
and make such modifications in the Bill as would lead to its popular reception.
The Bil! has emerged from the Select Cominittee very mush improved, and
great credit is duc for this to Government, as well as to Sir Pardey Lukis. It
would have been somewhat difficult to support the Bill as it stood, but, as my
friend the Hon'ble 8ir Gangadhar Chitnavis has remarked, most, if not ali,
objectionable features have now been removed from it. I am glad that
important provisions have also been made in the Bill so as to bring it into line
with Indian medical opicion. The amount of fine originally intended to
impose was veri))7 severe, but the rigour of that has been remdved by putting
it on the same basis as in the Eunglish Act. The provisicn as regards the trial
of cases before a first-class magistrate, and {he provision tbat ‘no Court
shall take cognizance of an offence punishable under this Aet, except upon
complaint made by order of the Local Government, or upen complaint made
with the previous sanction of the Local Government,” introduce very useful
and desirable changes into the Bill. As the Bill now stands, I have no doubt
it will disarm popular objection. When properly understood, no serious
objections will be taken to its provisions. .

“ Before I sit down I appeal to the Hon'ble Surgeon-General Sir Pardey
Lukis, and trust he will Ea good enough to accept the second amendment
which the Hon'ble Mr. Banerji is going to propose. Just now, in announcing
his scheme, he expressed his practical agreement with the amendment which
will be presently proposed by the Hon’ble Mr. Banerji, I understood him to
say— .

The Hon'ble the Vice-President :—* Order, order. The Hon’ble
Member cacnot speak on au amendment till it has been moved.”

The Hon’ble Mr. Dadabhoy :—** With these words at present, I
shall support the Bill.”

The Hon'ble Rai Ghanasyam Barua Bahadur:—*Sir,
I am glad to find that the Bill, as amended by the Select Commiltee,
has met with almost unaninous approval, and I hope that the whole country
will now receive it with a free heart. I feel sure that, when its principle is
understood better, it will be found by all concerned that the misapprehensions
about it to the effect that it was meant to strike a blow at the private medieal
institutions were thoroughly unfounded. The object of the Bill really is to
bring all private institutions up to a proper standard of efficiency and some
common standard. While passed graduates aud certificate holders of these
institutions have been suffciently protected by the amendments and additions
made by the Select Committee, suitable provisions have also been gmde to guard
against improper prosecutions and the trial of offences by inexperienced
magistrates, the objeotions against the amounts of fine have also been given
due consideration. The interests of the students now undergoing their
courses in these institutions have also not been lost sight of. in fact, the
amendments and additions made by the Seclect Committee have met all the
objections that were put forward, save and except that against the principle
of the Bill. The principle of the Bill seemsto me to be rerﬁ_sound, and
when it is propnrl;n understood by my countrymen outside this Chamber,
T hope they will see their way to accept the Bill without any misgivings.
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“Frow what has fallen from the Hon’ble Dr. Banerji, I understand that
one of the institutions seems to feel aggrieved at not getting one yoar's more
extension of time, and in the case of that institution they desire another year's
extension for such of their students as have completed their first year's
course now and gone to the second year class, so that they may have an oppor-
tunity of trying their chance of getting their final certificates. When Govern-
ment have made all the other concessions that the people wanted, T hope this
concession will not be too much for them to grant also. It will not in any
way prejudice the principle of the Bill, and will only add to the conoessions
which have already been made in deferencc to public opinion or private interests.
I hope the Government will be pleased to give their best consideration to this
appeal.

““T also beg to submit that, since ihe Medical Registration Bills of the
Provineial Governments have at present excluded from recoznition practi-
tioners with qualifications from private institutions, in view of the amendment
that has been added to clsuse G, I think Govermmnent should be pleased to
consider the advisability of asking Local Governments to allow the sawe re-
cognition to those practitioners as this Government has been pleased to do.

“ With these remarks, I beg to support the motion.”

The Hon'ble Mr. Abbott:—8ir, T beg to give this Bill my
whole-hearted support. ™

The Hon’ble Pandit Madan Mohan Malaviya :—* 1 ask,
8ir, for a ruling in the first instance on a point of order as to whether I or
any other member of this Council who feels it his duty to speak on the
motion before the Council is entitled to deal with the Bill merely as it has
emerged from Select Committee, or whether in doing so, in offering support
to the principle of the Bill or to the Bill as it has emerged from the Select
Committee, he can also, in anticipation, refer to the amendments which may
be before the Council. I hope you will kindly hear me before you give your

ruling.
The Hon'ble the Vice-President :—* Certainly.
The Hon’ble Pandit Madan Mohan Malaviya :—*I sub-

mit, Sir, that it is impossible to give one’s support to a measure like this with-
out gunalifications, On certain occasions a member feels that though he cannot
give his unqualified support he can, while reserving his right to speak to the
amendment when it comes on but yet referring to the amendmernt and refer-
ring also to the apprehensions that are entertained, support the Bill. T ask for a
ruling on the point whether I or any other member will be entitled, in view of
what I have submitted to you, to speak of possible amendments to the Bill in
speaking on this motion.”

The Hon'ble the Vice-President :—“The Hon'ble Member, in
speaking at this stage, is fully entitled to refer in general terms to such qualif-
cations 1n his support to the Bill as emerge from the consideration of the Belect
Committee's Beport. What he is not entitled to do, is to areue in detail on
amendments which either he or any other member is going to move later. "

The Hon'ble Pandit Madan Mohan Malaviya :—* Thank
you, Bir. The Bill before the Council is 8 measure of some importance, and
there are two opinions which have been expressed as to the necessity for the
Bill. In the speech of the Hon'ble Su.rEwn-Genenl we have heard that it is
in the interests and conveniemos of the public that it has been thought
necessary to introduce this Bill That undoubtedly is the ohjact of the Gov-
ernment, and it is from that point of view that the £ﬂ1 ought to be judged.
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Now it seems 10 me that the situation in this country, so far as the facilities
for medical relief are concerned, is not a satisfactory one  We are all aware—
the Government more fully aware than any of us—that the number of qualified
medical men who aro available to the people is very small, smaller than the
needs of the people require. The justitutions which turn out qualified men to
practise the profession of medicine are also very limited for a country iike
India, with a population of 815 millions. There are only five Universities at
present which grant medical degrees, and it bas again and again been brought
to the notice of Government that the needs of the public are not satisfied by
the number of graduates who are turned out from these institutions. Nothing
more eloguent could be adduced in proof of this than the fact that the
few institutions started in Calcutta attract such a large number of pupils from
the Punjah, from Bombay and other provinces. The noed, therefore, exists,
and it has to be satisfied. If there is not a sufficient number of qualified men
available, there must he some less qualified medical men, whose aid people will
resort to Tt is therefore that these institutions have grown up.

* Now, in these circumstances, there are two ways in which the Govern-
ment can deal with the situation. I submit that the preferable, the sounder,
way was to create more medical colleges in order to afford greater facilities to
students requiring medical training. That has unfortunately not been done.
The course that has been followed is to prevent certain private institutions
from conferring degrees, diplomas or titles upon students after putting them
through a cerlain awount of training. With regard to the question whether men
who are not competent should be allowed to practise, there can be no two
opinions. But the Government have not thought fif, and I understand that
even in England they bave not thought fit, to prevent practice by men unless
they have a certain standard of education. At any rate, so far as this country
is concerned, we find that the Government does not Lﬁmpose to prevent anybody
from practisiug the profession of medicine even though he may not have the
smallest qualification. The course that has been followed is to afford protec-
tion to certain degrees so that people, who have not been through the prescribed
institutions, should not be able to use those degrees after their names. Now,
Sir, if it was proved that the use of these regrees really did make for the
injury of the people, then there would be a good deal to support the Bill before
us. i’mt 1 desire to say that I am not satisfied yet that it has been proved
that the evil, if it exists tyha\'e no doubt it does exist when my Hon'ble friend
says it does), has reached the stage when a Bill like thi!a shounld be neces-
sary. If, therefore, the Government is going to pass this Bill—and I am
sure it is going to—nll that I wish to say here is, that in fwo directions eaution
is necessary. In the first place, in dealing with these institutions which
already exist, Government ought to come forward to co-operate with the
people in multiplying the number of private institutions. More than one
speaker has said that private institutions will suffer. My Hon'ble friend on
my right —the Doctor—says that two schools have ceased to exist and there
are two others. One of them, I understand, has received Government aid and
the other is going to.

 But what are the possibilities of private individuals coming forward to
endow medical institutions 7 Is the tendency likely to be stimulated by the
action which has been taken, or is it likely to be checked ? I fear that, in
future, the tendency io make endowments or to promote work for creating

rivate institutions will be greatly checked by the action that has been taken,
gVall, in that view it becomes all the more necessary that the Government
should come forward not only to add to the number of State institutions
where medical education is given, but also to publish a scheme for aﬁonhnﬁ
State assistance to persons who are willing to start medical colleges an
institutions to increase the number of qualified medical men who should be
available to the country.

«T hope, Sir, that this aspeot of the case will be fully considered by the
Government. My object is not to m::‘ggort the tion and lation of
bogus degrees. I do not wish that men who are not qualified should injure
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our fellow-men; but I do wish that there should be a larger number of men
qualified who can serve our fellow-men, aud I fear that that aspect of the casc
is less present to the mind of the Government, if I may say s0, than the aspeot
of preventing the creation and circulation of false degrees. My main object
in making these remarks is, that the other aspect may be more fully considered
in its relation to the needs of the people.”

The motion was put and agreed to.

The Hon'ble Mr. C. Vijiaraghavachariar :—* Sir, I beg to
move that in clause 3 of the Bill, as amended by the Belect Committee, the
words  certificates or other docvments® Le omitted ; and in case it is ocarried,
that the word “or’ be inserted between the words ‘ diplomas * and *licenses.’

“ The object of this amendment, Sir, is to confinc the scope of this Bill to
medical degrees, titles, diplomas and licenses, without prohibiting the issue of
certificates or other documents implying or statiag that the holders of them
can praciise western mecthods of medical! science. I do mot think I need
detain the Council very long. I have already stated my views with refercnce
to the principles and provisions of the Bill, aud I do not think it necessary
for me to go over the same ground again, except. to traverse some statements
made by one or two Hon’ble Mewbers who have spoken before me.

“The Hon'ble Sir Pardey Lukis alluded to the fact that I am the only one
who has recorded a dissenting minute. Then there is the Hon’ble Dr. Baner-
jee who stated that he represents non-official medical opinion—""

The Hon'ble the Vice-President :—* Order, order—I am very
sorry to interrupt the Hon’ble Member, but he is moving an amendmeut
and he can only speak on that. He must not refer to the general principles
of the Bill. He ought to have spoken at the previous stage on the general
question.”

The Hon’ble Mr. C. Vijiaraghavachariar: — “I will only
allude to this fact in o far as it is necessary for the amendment I am moving.
All that T say is, that the fact that I am the only one differing from the
Members of the Select Committee should not be used as an argument against
me; and to that extent, and to that extent alone, I shall allude to this statecment.
Because, although of course it was only spoken upon the original motion, it is
{:ft likely that Hon'ble Members of this « ouncil, who, after all, are human

ings, it is just likely that the statement that I am the only one
in recording a dissenting minute in Select Gommittee, might, very unconsciously
no doubt, prejudice them against me as regards this amendment. Alluding to
the support rendered to the Bill itself, I find that, if atall it is properly
examined, there is a volume of opinion outside the Council in support of the
view which I have pat forward. At present I only ask for a qualification of
this Bill Itis true I am not now opposing the motion itself. I believe I shall
be in order if I allude to the stalement of the Hon'ble Dr. Banerjee that he
represents non-official medical opinion. Itis a mournful satisfaction to me that
the arithmetical value of his representation is exactly on a par with the
arithmetical value of my dissenting minute as regards the Select Committee’s
Beport. Hestands in the glorions minority of one, as I do as regards the
dissenting r:inute. The immediate object of my amendment is, that, I
believe, needicss hardship to private schools and even medical men will
be- cansed ‘!:g retaining the words in &luuﬁon. Whether we regard the
Blatement Objects and Reasons or the speeches made by the Hon'ble
Bir Pardey Lukis, the uestion of ‘certificates or other documents ' cannot
at all prarl‘y come within the scope of the Act. The title of the Aot
is merely...... " the grant of titles implying tz:ali.ﬁeation-.’ eto., the preamble sa:
Wlmu.,s it is expedient to grant of titles implying quali-
fications, eto., and the name of the Act itself in‘The[ndinnlledimlDegmu
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Act.” In all these three places the question of ¢ certificate or other document’
finds no place. But samshow these words have found their way into the provi-
sions of seclions 3 and 4 and one other section. Now, taking this provision on its
own merits, I cannot understand the value of it. The object of the Bill is to
prohibit cerfain degrees being conferred by unauthorised authorities, and
to prevent persons from wusiug them aund posing as men of certain
qualifications which they do not possess It is to prevent people from
Emtising under false pretences, and to prevent the public from eing treated

y men of iuferior qualifications who pose as men of superior qualifications.
But I cannot understand why this provision should be extended to *certi-
ficates or other documents’.” For example, a teacher who gives lessons to a
boy writes a letter tv a friend of his saying that he is a very clever boy. That
letter would come within the definition of ‘other document’, and the
professor is liable to be prosecuted for writiog that letier. We are all allowed
to issue certificates to our domestic servants, to our chauffeurs and our
grooms. Buta medical pupil is prevented from getting a certificate from
Lis professor, and his professor is prevented from giving a certificate
to his pupil. Again, if a professor writes, this woman 1s a good midwife
and she was taught by me, he will be prosecuted under this Act. He can
say it, but he cannot write it. The offence is in the writing What is
the principle invelved in this, may I know? Why should a mar be allowed
to say what he cannot put down in writing? Is the Act intended to save pen
and ink and paper? T aw unable to see what the principle involved in this
provision is On the other hand, it isa perfect hardship. It is a trespass
upon the private liberty of a man to say that he cannot say what he likes to
say, in paper, while he can do so orally. For these reasons, 3ir, I respectfully
submit the words * certificate or other document ' ought not to be in this law and
ought to be deleted.”

The Hon'ble Mr. Rama Rayaningar:—Sir, I support the
amendment for the reasons which my Hon'’ble friend Mr. Vijiaraghavachariar
has given."”

The Hon'ble Dr. M. N. Banerjee:—* 8ir, Mr. Achariar has
referred to me as representing the non-official profession, saying that I was a
single nan representiog the whole of the non-official medical profession. With
regard to that I should like to say that I have been authorise by the Beugﬂ
Medical Association, which is the representative association of the non-official
medical men in Bengal, by telegram, to reflmsent. to this Council that, afher_the
modificaiion that has been made by the Select Committee, they have no objec-
tion to the Bill. So that I can at least say on behalf of the Bengal Medical
Asiociation what they think, although I am not representing non-official
medical men in other parts of India.” .

The Hon'ble Pandit Madan Mchan Malaviya :—“I wish,
Sir, the Hon'ble Mover of the Bill and the Government to consider whether
this amendment of Mr. Achariar's cannot be accepted. The main object put
before the Council was that certain degrees which were being used by persons
who had not obtained these degrees from Universities should not be
by them. But, if I remember aright, there are English Universities where,
when a degree is not granted, certificates ars given after a smaller period of
training in ocertain cases. Now, here if a man has received five years' or three
years' training in one of these medioal colleges, and if afterwards he is not able
to take a degree, why should not the men who teach him be in a position to
write a certificate that the student has attended for five or three years, as the
case may be, and has passed certain tests which those who teach him impose
upon him? Bo that they can tell the public that though he is not a Licentiate
. or Bachelor of Mediciue, yet he has gone through a course of trainin?_and that
he could be trusted to perform certain duties as n medical man. Will it really
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conflict with the main object of the Bill, and will it not help to increase the
number of qualified medical men if the amendment were accepted 7 ™'

The Hon’ble Rai Sita Nath Ray Bahadur :—* 8ir, while ex-
pressing my sympathy with the Bill in question, I must say that the amendment
pro is a very reasonable one. The principal aim of the Bill is to prevent
private medical institutions from giving degrees or titles on the imitation of
those given by the Government medical eolleges and schools Instead of quacks
being allowed to practise with impunity the allopathic syslem of medicine,
what the mover of the amendment asks for, is that the existing private institu-
tions should be allowed to give certificates to their pupils indicating that they
have received proper instructions in certain branches of medicine. The direct
effect of the rejection of this amendment would be Lo reduce the nuwmber of
qualified medical men. Sir, T may tell you that the requirements of the
country for medicine and qualified medical men are very large indeed. Therc
are thousands and hundred thousandsof men in the interior of Eastern Bengal
and especially in the Char lands which are so numerous in the large rivers
there, who have never once in their life come across a medical mau, nor tasted
a drop of medicine, and the result is that when cpidemic diseases break out,
most of these people die, without taking any medicine whatsoever. 8ir, I will
give you a concrete case of the usefuluess of the passed students of these private
medical institutions. Last December, when cholera broke out in a virulent
form simultaneously in several parts of Vikrampore, in the Munshigange
sub-division of the Dacca district, we thought it proper to send a number of
allopathic doctors to the affected areas for giving medical relief to the cholera-
stricken people, but not being able to find out immediately sufficient number of
qualified medical men of the type of sub-assistant surgeons, we thought
it would be as well to send a few qualified doctors who passed out of the
Belgatchia medical school, and the result was indeei eminently satisfactory, for
they were able to cure a large number of pationts who would have otherwise

ied without tasting any medicine, and now, Sir, what would bave been the
result if we had only to depend on men who passed out of Calcutta or Daccs
medical schools ? For all these reasons, I cannot help giving iny humble
sapport to the amendment.”

The Hon’ble Mr. Madhu Sudan Das :—* Sir, as I read tLe Bill
and as far as I can understand its scope and objects, and as far as these can be
found in the terms of the Bill, I do not think that it is necessary to have this
amendment. Tf a person site at the feet of a professor and studies a certain
science, sa{ chemistry, acd is very proficient in that science, why should a
professor be prevented from granting him a certificate saying that he Las
attained a certain degree of proficiency * There is nothing in the Bill whioh oan
preventeor which is meant to prevent a professor from giving such a certificate.
Bupposing, for instance, a certain person recommends a certain medicine to me,
it may be a grandmother’s prescription, I use the medicine, I get cured of the
ailme:!.t at the time, and I put down in a certificate that this man gave e a
prescription tha.t has d9ne,‘ me an immense amount of gom:l, in fact removed the
ailment ; there is nothing in the Bill, as I understand it, that prevents me from
doing that. The Bill says :—

“No person...............shall confer, grant, ur issue......... any certificate or other J
tating or implying that the holder, grantee or recipient is gualified fo prastise -“:"o:::;n‘}
science.

That is very different from acquiring proficiency in one or two brau

of the science that constitutes medical screnee I do not think that nnybcol:!?

. ever intended that the object of the Bill was to prevent persons
from giving certificates of that nature. Now, for instance, therc are

patent m‘ﬁm- sold, and these patent medicines are advertized ; the

adverhm encloss 8 numl?e.r of ; it is certainly not the inten-

tion of this Act that the givers of these certificates or the purchasers of
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the patent medicines should come within the purview of the Actand be pro-
secuted ; it only limits the number of persons or the associations that should
be authorised to state in a certain manner, whether the manner be a license, a
degree or a certificate which implies or states that the man is not only quali-
fied to treat a certain disease, but that he is qualified to practise western medical
science. Consequently, by moving this amendment my Hon'ble Friend Mr.
A{'hanl.r has shown himself a little too chary, which was not necessary, for the
Bill does not prevent any person from giving a certificate unless the certificate
says in 80 many terras that the person isauthorised to practise western medical
science. That is a very different thing from baving proficiency in a particular
branch of onc of the sciences that constitute medical science. There is danger
apprehended where there is none and I submit therefore, 8ir, that the amend-
ment is unnecessary."”

The Hon'ble Mr. G. R. Lowndes :—"8ir, in view of the discus-
sion that has taken place on the amendment, I think it is possibly desirable that
I should say a word on the legal interpretation of this clause. I would suggest
that the interpretation of the Hon'ble Mr. Das is clearly a better interpretation
than that which the Hon'ble Mr. Achariar puts on it. Mr, Achariar in his
breezy way said that if a letter referred to any one as *a very clever boy '—I
believe I have taken his words correctly—that would be a breach of the
terms of the clause I also understood the Hon'ble Mr. Malaviya to suggest
that no certificate of any sort or kind could be given. Now, having regard
to the provisions of this clause, I should have thought that the plain meaning
of the section is to prohibit only & certificate which states or implies
that the holder is qualified to practise western medical science. It seems to
me childish to suggest that to certify that a particular person was a clever boy
or had attended chemistry classes for five years implies that he is qualified to
practise western medical science.”

The Hon'ble Pandit Madan Mohan Malaviyas :—*“ May
I ask the Hon'ble Member to explain the matter a little further ? Supposing
there is a student—""

The Hon'ble the Vice-President :—“The Hon’ble Member is
not entitled to make another speech ; he may ask a guestion.”

The Hon'ble Pandit Madan Mohan Malaviya :--* 8ir, I
do not propose to mako a speech ; I am explaining my meaning and I will do
50 in a few words. I will give an illustration—a man has studied for five years
in a college, he has been plucked, he has not obtained a degree; then the
professor or professors in each subject which he has studied give him a
certificate to the effect that he was very good in his subjects and
that he had studied for five years in that institution, and that he was plucked ;
would such certificates in themselves mean practising his profession as a
medical man or would he be liable to prosecution? Clause 3 of the Bill
says i—

¢ the right of conferring, granting or issuing in British India diplomas, licenses,
certificates or other documents stating or implying that the holder, grantee or recipient
thereof is qualified to praotise western medical 3o

The Hon'ble Mr. G. R. Lowndes :—* The language used would
have to be construed under the Act. My learned friend is as qualified as I am
to say whether a particular certificate implies a particular fact or not. I only
intarvened to suggest what would be the plain legal meaning of the worda in
the clause. They clearly do mot cover such an interpretation as the Hon'hle
Mr. Achariar jokingly put upon them.”
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The Hon'ble Mr. C. Vijiaraghavachariar :—When I
referred to a clever boy I meant clever in one of these three subjects. The
Law Member says that the interprotation—."

The Hon’ble the Vice-Presidemt :—"Order, Order. The
Hon'ble Member is entirely out of order; he has given his explanation and
is not entitled to go furtber.” ‘

The Hon’ble Sir Pardey Lukis :—* 8ir, T regret that I am unable
to accept my Hon’ble Friend's amendment. I agree with Sir Harcourt Butler
that, if these institutions be permitted to srant certificates of qualification to
practise western medical sciemce, it is highly probable that such certificates
will be utilised to support bogus claims to practise, especially if they resemble
the document now displayed. This is the diploma issued by one of the self-
-constituted colleges, and Hon'ble Members can sce that, if the last line be
erased, it ceases to be a diploma and becumes a certificate, and would doubt-
less be used assuch, but I think it extremely likely that very few laymen
wenld be able to distinguish between it and a proper diploma.

* For these reascns, Sir, I deprecate any weakening of the provisions of
the Bill as now amended. This might tend to frustrate the ohject of the Bill,
which is to raice the standard of efficiency of these self-constituled medical
colleges and to prevent ill-equipped and under-staffed so-called colleges, found-
ed by irregponsi%]e persons, from conducting the examination of their own
students without any outside inspection or control.

“T would point out here that there is no justification for the arrogation
to themselves, by the managers of these institutions, of the right to issue at
their pleasure certificates of this nature. It is, moreover, contrary to our
general medical policy, as it affects Government medical schools. In this
connection I may mention that the certificated class for medical women has
now been dene away with ; that from next year, pupils of the military assistant
.surgeon class will be required to possess the same certificates and preliminary
.education and to pass the same examinations as civil assistant surgeons; and
that in Bengal, Bombay and Madras definite examining bodies are now being
constituted for the examination of sub-assistant surgeons. Yor instance, in
Madras, the Board of Examiners has now been enlarged and conducts all medical
examinations other than those of the University. In Bengal, the students
of the Sealdah and of the Dacca Medical Schools take the License of the State
Medical Faculty and the question of other Government schools is now under
consideration.  Similar arrangements exist in Bombay in connection with
the License of the College of Physicians and Surgeons. I can see no reason,
therefore, for recommending to the Council the acceptance of this dment.

* The self-constituted medical schools of Calcutta are to be given two years'

grace in the matter of the grant of such certificates. During this period it
‘rests with their management to see that the house is set in order, and it is
as well that they should realise definitely that they are now at the parting of the
w‘:és, and that if is obligatory on them to improve themselves to a degree
sufficient to merit Government recognition.

# I do not think that my Hon'ble Friend can have been quite serious in
what he advanced as regards the penalties incurred for ting certificates.
In his note of dissent he remarked that if he were to attend lectures in First Aid
delivered by a private professor, and obtain from him a certificate of com-
Ktenc{, they would both be liable to criminal prosecution and conviction.

n that connection, I should like to » in the first place, that it is hardly
likely that I, as the. Chairman of the Executive Committee of the Indian
_ Coungil of the Bt. John Ambulance Association, would bring in an Act which
would render every member. of my Association liable to tion. I
ahunldahohkaiaom out, a8 has been done by the Hon'ble Mr. Das and
the Hon’hle Mr. des, that this Bill deals only with certificates and
other documents implying that the holder is qualified to practise western
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medical science. It is not intended o penalise the lolder of a certificate
which merely states that he (or she) is qualified to render First Aid to the
injured, pending the arrival of the doctor. * -

. The Hon'ble Mr. C. Vijiaraghavachaviar :—*" 8ir, I plead
guilty somewhat to the charge of want of seriousness, but the Hon’ble 8ir Pardey
Lukis will acquit me of that charge when I say I am very serious now. I am
considerably embarrassed by two circumstances. The Hon'ble and the distin-
guished Law Member must know that Courts, in construing an Act, decline to
zo into the proceedings of Council. They absolutely decline to interpret the
Acts by what has been said in Council, no matter by whom. Having that in
view, my next consideration is—and I am somewhat suspicious about this—if
my amendment is unnecessary, why is it opposed ? If it is redundaut, if it is
unnecessary, may I know why it is opposed ? The Hon’ble Mr. Das scems to
think that such a certificate can be granted if it does not {raverse qualification
in all the three subjects, i.e., )Ulopat%]y, Obstetrics and Surgery, and the Hon’ble
and distinguished Law Member seems to endorse that opinion.”

The Hon'ble Mr. G. R. Lowndes:—1I can assure my learned
friend that I did not do so.”

The Hon'’ble Mr. C. Vijiaraghavachariar :--“ Very well,
Sir, I did not then understand him, that is all, I would say. Somehow or
other it is said that my amendment is redundant: then I cannot quite follow
the chain of reasoning employed by the Hon’ble Mr. Das and by the Hon’ble
Mr. Lowndes. I understood Mr. Das to mean that if the certificate related to
a single subject, such as Surgery or Obstetrics, or Allopathy, it is safe. If so, I
am glad to accept that interpretation. All that a clever professor has to do
then is to give three certificates instead of one, that this particular person is
good in Allopathy, No. 1, that he is good in Obstetrics, No. 2, and
that he is good in Surgery, No. 3. If he gives three separate certificates
he is safe, because the word used in this clause of the Bill is ‘and’ and not
‘or'. Western medical science is described as Allopathic medicine, Obstetrics
and Surgery and they have to be taken in a cumulative sense and not
disjunctively ! That is what I uunderstood Mr. Das to say. However, I am
unable exactly to understand this, 8ir. In traveising my arguments,
Sir Pardey Lukis asked us to behold a very neatly drawn document. I saw
the document, but not what was written in it from this place. I take it, itisa
diploma. He said if you remove something at the bottom i: becomes a
certificate. Will that be a ground for converting an act which would be
innocent. if performed orally into an offence when it 1s reduced to writing? I
particularly called the attention of Sir Pardey Lukis to this point, and I have
the mournful satisfaction to see that no Hon'ble Member traversed that
position.

“He has said that the retention is intended to produce greater
efficiency. May I say as against this argument, that it does not prevent
any man f{rom pmcﬁsinri as he likes. This proposed law does notin
the least interfere with the liberty of any person in India from practis-
jne in western medicine. All that it says is, he shall not assume bogus
titles, and in addition to that he cannot hold written certificates. Thas is all.
How far this will tend to the de\'e]oiment of greater efficiency and to the
diminution of false protences to which the public are likely to be subjected
in the absence of this law is an open question. Upon that question opinions
-must vary, but in the meanwhile I think that absolutely no ground has
been made out for including- written declarations and maki em cﬁ-:m
while permitting oral declarations. To this incongruous l::iect have drawn
‘the Hon’ble Member's attention and it has not been trave I
my amendment upon the atlention of the Qouncil,

“ 8ir, 1 should like a division on this matter.”

therefore press
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The amendment was put and the Council divided as follows :—

Aves—9,

The Hon’ble Raja of Mahmudabad.

The amendment was accordingly negatived.

Pandit Madan Mohan Malaviya.

Mr. C. Vijiaraghavachariar.

Mr. Rama Rayaningar.

Whan DBahador Mir Asad Ali
Khan.

Babu Surendra Nath Banerjee.
Mr. Qumrul Huda,

Rai Sita Nath Ray Bahadur.
Lieut.-Col. Raja Jai Chand.

»

Nors—41,

The Hon’Lle Sir William Clark,

Sir Heginald Craddock.
Sir William Meyer.
Mr. C. H. A. Hill,
Sir Sankran Nair.

Mr. G. R. Lowudes,
Mr. W. M. Hailey.
Sir B. W. Gillan.

Mr. F. H, Stewart.
Raja Abn Jafar.

Tir. M. N. Banerjee.
Mr. W. H. Cobb.

Mr. J. B. Wood.

Mr. H. Sharp.

Sir Edward Maclagao.
Mr. R. A. Mant.

Mr. J. B. Brunyate.
Mr. H. Wheeler.

n ‘u A gt 1 H 11
Mr. G. B. H. Fell.
Surgeon-Generul Bir C. . Lukis.
Mr. K. P, Russell,

Mr. C. H. Harrison

Mr. A. H. Grant.

Mr. C. H. Kesteven.

Mr. A. P. Mouddiman,

Mr. Davidson.

Mr. J. G. Cumming.

Mr, Oldham.

Mr. M. 8. Das.

Mr. C. W, M. Hudson.

Lt.-Col. D. B. Blakewsy.

Mr., C. H. Atkins.

Mr. J. Walker.

Mr. M. B. Dadabhoy.

Bir G. M. Chitosvis.
Lieat.-Col. P. R. T. Gurdon.
Rai Ghapasyam Baras Bahsdur.
Mr. R. E. V. Arbuthnot.
Maung Bah Too.

Mr, J. H. Abbott.

Y.

The Hon'ble Mr. C. Vijiaraghavachariar :—* Bir, my next

amendment is for the same
the last, namely, that in clause 4, the words *

mmdlmy-ﬁi-dmutwnuqm upon

or other document® be

omitted, and the word *or’ be inserted after the word * diploma’.

“I do not think therefore that there is any need for me to detain the
Council by mnﬁngit,n.ndlho_gtoviﬂﬂnw it”

The amendment was, by permimion, withdrawn.
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The Hon'ble Mr. C. Vijiaraghavachariar :— So is the next
one .whlch I also beg leave to withdraw, namely, ‘that in clause 6 and in the
proviso to that clause, the words *or certificate’ he omitled, and the word
‘or’ be inserted after the word  diploma*.”

The amendment was, by permission, withdrawn.

The Hon'ble Mr. Surendra Nath Banerjee:—Sir, I have
the honour to move the following amendment which stands azainst my name,
namely, that the following proviso be added to clause 3 of the Bill :—

‘ Provided that until Local Governments open or recognise lower standard verpacular
sachonls, nothing in this section shall be degmed to preclude existing private medical institations
from granting certificates to their passed students.

“ Bir, section 3 of the Bill restricts the power of granting certificates of
gualiﬁcahon in western medicine to spcciﬁego institutions mentioned in the
chedule and to such other bodies as the Governor General in Council may,
from time to time, authorise in that behalf. The object of my amendment is to
suspend the operation of this section, so far as the granting of certificates is
concerned, in the case of existing medical institutions so long as the lower
standard vernacular schools have not been opened by the Government, or having
been opened by private effort have not been recognised by the Government.
The effect of my amendment would be to allow the existing medical institutions
to continue to grant certificates so long as these lower standard schools have
not come into existence. The Couneil will remember that they accepted the
other day—and the Government also accepted—the Resolution that was moved
by the Hon'ble Dr. Banerji for the establishment of lower standard schools for the
benefit of the rural population. That Resolution when given effect to will, I
am gure, go toa very large extent to meet the medical needs of the community.
But, Bir, what is to be the situation in the meantime ? We in Bengal—my
knowledge of these things is confined to my Province—have a population in
round numbers of 60 millions. On the register of qualified medical practi-
tioners we have 2,500 men. In other words, we have one qualified medical
man to 20,000 people. Any man in his senses will see that this is hopelessly
inadequate. And so long as this state of things remaius, the reign of the
uacks will continue supreme. Under the circumstances, il is most desirable
at the existing private medical institutions should continue to teach and to
grant certificates to their passed students, for, Sir, it need !Jardly be said that
some sort of medical qualification is better than no qualification at all, and that
partially-equipped medical practitioners are more desirable than thorough-going
quacks 1 claim for my amendment_that it is a necessary corollary to the Re-
solution moved by the Hon’ble Dr. Banerji. Sir, when that Resq]utlon_ was
accepted, I placed myself in communication with the leaders of medical opinion
in Bengal, with the President of the Medical Association to whom reference has
already been made by my friend the Hon'ble Dr. Banerji. I asked them if,
baving regard to the acceptance of Dr. Banerji’s Resolution by the Government,
they had any further objections to offer to the Bill. This was the reply that I
received from Dr. 8 Prasad Sarbadbikari, the President of the Bengal
Medical Association. With your permission, Sir, I will read this telegram :—

* Bengal Medical Association gladly accept amended Bill read with Dr. Banerji’s Resolu-
tion and tender grateful thanke for i L) i : trongly rays (this is the
:ﬁentive part of the telegram) that existing schools be pecmitted to confer diplomas (probably

ey

menn certificates) till raral practitioners are being created in pursuance of Dr. Banerji's
luti imate objections from les' and practiti ' point of wiew will

o et

when all legit
disappear.’

**Bir, this telegram embodies the deliberate judgment of the most repre-
sontative, the most influential medioal association in Bengal, consisting of men
of the highest eminence and who are entitled to speak on behalf of themselves
and of the community. Let me refer to one partioular fact in this connection.
It will be remembered, Sir, that when I bad the honour and also the duty of
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opposing this Bill in February last, T quoted largely from the representation
of this body. It will be seen that Dr. Banerji's Resolution has had the effect of
disarming iheir opposition and reconciling them to the Bill, subject to the one
important condition, and that is, the operative part of thoir telegram, viz., that
these private institutions will be permitted to grant cortificates to their passed
students so long as Dr. Banerji’s Resolution has not boen earried into practical
effect.

“ 8ir, my amendment is based upon this telegram which embodies the
expression of opinion in Bengal. That opinion was decidedly opposed to this
Bill at one stage. Public meetings were held, there were demonstrations,
Emtem in the press, telegrams werce seat to the Government. All that has

isagpearad in conscquenca of the hops that has Lean created in the public
mind by Dr. Banerji’s Resolution, and it seems to me that it would bean aot of
couciliatory statesmanship if my Hon'ble friend the Member in charge could
see his way to accept my amendment. It would secure for this Bill the firm sup-
port of Bengal publie opinion, and in these days the support of public opinion is
a valuable asset which, Yventure to think, is highly useful even for the purposes
of practical administration. I hope and trust that, under these circumstances,
my amendment will be accepted by the Government. There is not the smallest
desire to shelve the Bill, but there is at the back of our minds the idea that, if
this amendment is accepted, the Government will hurry on with these institu-
tions which Dr. Banerji's l.esolution refers to. The Government will be
anxious to see that this Bill is given effect to, and as there would be that natural
solicitude, the Government would have the strongest motive to establish
g:oae institutions which would go far to supply the medical needs of my

rovince.

“T hope and trust that my Hon’ble friend will see his way to accept
this amendment, which embodies the deliberate judgment of the Province whicl
is most affected by the Bill, for, as a matter of fact, it is only in Bengal that
there are two medical schools which come under this Bill, and therefore Bengal
opinion ought to count for snmethiag in a matter of this kind.”

The Hon’ble Mr. Dadabhoy :—* 8ir, I rise to support this amend-
ment. My friend has very clearly and lucidly explained the scope and
aim of his amendment. The amendment seems to me to be feasible and very

The concession which the Hon’ble Member asks for, is one which,
I feel sure, Government will not refuse to grant. My Hon'ble friend Las
explained very clearly that, if the Government wish to give full and proper
effect to the Resolution which was proposed the other day by the Hon'ble
Dr. Banerji, it will be necessary Lo accept this amendment.

“ 1 do not find much .difference between the amendment proposed and tl:2
course which the Hon'ble Burgeon-General Lukis has decided 10 adopt. Under
clause 3 of the Bill, Government wishes to reserve power to itself 1o grant
certificates under certain conditions, and the Hon'ble Member wants that
an express provision should be inserted in the Bill, so that, in future, there
may be no doubt about the matter, and that the matter may not be left to
individual discretion. The ssion should be secured by statutory pro-
vision. Under these circumstances, I think his request is very reasonable,
and I support it.”

The Hon'ble Sir Pardey Lukis:—‘I am afraid that I cannot
m&:mtianon ble friend’s amendment, which practically amounts to a propo-
sal that the Act should be indefinitely held in abeyance pending the settlement
of the question of vernacular medical education. This question was informally
ﬂ:mned_ in i}aﬁ Oomm:t;;ei aﬁi it was t‘;lfmnhac%mi 13 be entiraly outside

purview of the presen object of which is to raise the standard of
medical education in English-teaching institutions. Tt is on this under-
standing, and on this understanding only, that the Government of India decided




JNDIAN MEDICAL (BOGUS DEGREES) BILL. 827

[15Tn Marca, 1916.] [ Sir Pardey ILukis; Rai Ghanasyam Barua
Bahadur’; Mr. Surendra Natl Banerjce.]

to accept the Hon’ble Dr. M. N. Banerji's Resolution, and I cannot agree
to the acceptance of that Hesolution being used now asa reason for the indefinite
prolongation of the right to grant certificates, the objeclion to which I have
already poiated out in my answer to the Hon'ble Mr. Vijiaraghavaclariar.”

The Hon'ble Rai Ghanasyam Barua Bahadar :— * Sir, while
I greatly symapathise with the object my Hor’ble friend, Mr. Banerjee, has
in view, I sec one more difficulty if his amendment is accepted. It will imply
that, as loug as the Government do not start their own schools of the - lower
grade, privale institutions will be at liberty to continue to grant diplomas and
certificates as they are doing now. 8o that private institutions which are not up to
the mark in the standard they now assume for themselves will not feel induced
to reduce il or to take steps to convert themselves into lower grade schouls,
unless and until the start is made by Government. Now it needs no saying
that Government measures in matters like these take some time to mature them-
selves, and in thisseason of war and want of funds the delay may even be greater
than usual. TIn such acase the result will be that the reform and improvement
aimed at, as also the creation of private vernacular medical schools, may be
indefinitely postponed, a thing which I do not consider desirable. If, however,
tbe standard and curriculum of the proposed vernacular schools are definitely
laid down at the earliest possible time, private enterprise may usher them into
existence even before Governmert start their own schuols of the kind. So I
think the proper thing to ask Governmest to do, would be not to ask for a con-
cession like this, but to preseribe the text-books and appoiut examining bodies
for the lower grade schools without delay, so that private institutions willing
to come under that category may have the chance of doing s0 as soon as they
want, whether the Government have started their own schools or not I
do not think it would be safe to allow all ‘private institutions to grant
certificates as they do now ; at the same time, it will be unfair o djsable them
or other private bodies from taking action on right lines until the Government
themselves can come up with theirown institutions of the lower grade. I think
that it would be enough if the Government fixed the standard and appointed
an examining body for the coutemplated lower grade of schools as early as
ossible, so that private enterprise in that du:ectmn may not be unnecessarily
elayed. Indefinitely to postpone the operation of the Bill wo_uld be to frustrate
its very object. I am unable to support the amendment as it stands.”

The Hon’ble Mr. Surendra Nath Banerjee :—* Sir, I cannot
quite follow the Hon'ble Sir Pardey Lukis in the abjections that he has raised
to my amendment. He seems to think that, if my amendment were accepted,
it would result in the indefinite postponement of the operation of this Bill.
T do not think that is so at all. Whether the Bill is to come into operation
at once or mot will depend largely upon the action of Government. If these
institutions are forthcoming, say, in six months’ ti;ne or even earlier, the Bx!l
will be operative at once, and my contention is, that the acceptance of this
amendment would be a strong incentive to the Government to hurry on these
institutions. .

« T may just mention one fact which, T think, the Ion'ble Sir Pardey
Lukis is acquainted with, The Hon'ble the Inspector-General of Civil Hos-
pitals in Bengal has taken a rer{' deep interest in the matter, and, I believe, he
is prepared to place the Sam hunath Pundit Hospital at the disposal of the
authorities for starting an experiment of this kind. If the Hon’ble the Surgeon-
General earnestly takes up the question of establishing these lower standard
vernacular schocls, my impression is that, in the course of the next six months
at least, one institution of the kind might be started in Bengal; and then, such
an institution having been started, the Bill would come into operation at
once.

“ I was not able to follow tle arguments of my Hon'ble friend
who sp{ﬂf:t;::f "He spoke of raising the standard of private medical institutios,
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I think that is what he said. As a matter of fact, there are no private
medical institutions in Rengal, except two: the Bchool at Belgatchia and
Dr. Mullick's School. 1.0 School at Belgatchia has been alfliliated to the
University, and the othe: will soon, I hope, be affiliated to the State Faculty
with the aid of the Hon’ble the Surgeon-General. Thercfore my Hon'ble friend
was fighting a shadow. He was building upon assumptions which do not
exist—upon materials which are not to be found in any part of India.

“ Ag the Hon'ble the Surgeon-General has taken up a decided attitude
in regard to this matter, I will not press my amendment, but will beg to
withdraw it."

The amendment was, by permission, withdrawn.

The Hon’ble Mr. Surendra Nath Banerjee :—“8ir, I beg
to move the next amendment which stands againt my name, which is that the
following proviso be added to clause 3 of the Bill, namely :—

“ Provided tuat nothing in this section ghall be deemed to preclude existing private
medical institutions from granting certiticates to their passed students for a periol of four
years from the commencement of this Act.’

#Sir, the object of this amendment, and I am sure the Hon’hle Surgeon-
General will be in sympathy with it, is to protect and safeguard the inierests
of students now attending the existing private medical iustitutions. They
joined these institutions before the Bill was introduced, and surely they should not
suffer by reason of the introduction of the Bill. The Hon'ble Burgeon-General
has—very properly as I think—done away with those retrospective provisions of
the Bill which were objected to, and I venturo to think that my amendment
only accentustes a principle which has already been accepted by him. Sir, I
rely upon the Report of Select Committee in support of the amendment
which I have moved. The Select Committee, in paragraph 2 of their Heport,
say :

* Although no change of substance has been made in clauses 3 and 4, we thiok we onght
to place on reconl the fact that, in connectivn with these cl , we di 1 the H
of the position of the students of the third mnd fourth year in existing institutions.
It was pointed out that it would be open 0 G t, by ising the powers conferred
by the latter portion of clause 3, to authorise such institutions to grant certificates to such
persons, and the Hon'ble Member in charge of the Dill having expressed his intention
of indicating, when dealing with the Bill in Couneil, that Government would adopt this
policy, we decided that no d t in the Bill was necessary in this respect.’

* The Select Committee, therefore, have agreed that the powers reserved
under the latter portion of section 3 should be employed for the benefit of
students in the third and fourth year classes. I ask why not for the students of the
first and second year classes? And I venture further to submit that a matter
of this importance should be dealt with by legislation : it should not be made
the subject-matter of an executive order.

“ Bir, since I gave notioe of this amendment, I have had the opportunity
of d.lseu.sﬂig the gneution with experts, and with the approval of my Hon'ble
friend the Member in charge of the Bill, I propose to recruee the number of
years from four to three. I find that the fourth year class will be dismissed in
:ﬁrﬂnext. Thmﬁﬂ,thmfme,hethmehmm&ining,theﬂntyw which

ill become the second year of the new semsion, the second year which will
become the third year of the new session, and the third year whioch will
become the fourth ﬁaur of the new session. Those who join these in-
stitutions- after the has become law are not entitled to exoepti
treatment ; they become students with their eyes open. The scoond, third
. and fourth year students deserve consideration and, therefore, if m,:
Hon'ble friend will agree to it, I propose to reduce the term from four to
three years. ‘I hope in that revised form the amendment will recommend
itself to the acceptance of my Hon'ble friend.” '

.
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The Hon'ble the Vice-President :—* The amendment now stands
for a period of * three * years instead of * four.’

The Hon’ble Mr. Dadabhoy :—“8ir, I support the amend-
ment. I have already placed my views on this Bill before the Council. I
hope Bir Pardey Lukis will see the reasonableness of this amendment, parti-
cularly as the Bill has now been altered.”

The Hon'ble Rai Sitanath Ray Bahadur :—Sir, I also beg
to support the amendment in its present form.”

The Hon'ble Sir Gangadhar Chitnavis :—*8ir, I support the
amendment. T hope the Hon'ble Sir Pardey Lukis will see that this further
concession is made. The students of the first year class of these private
institutions have spent some time and money in studying for the profession, and
in many cases, it will not be possible to continue their studies, without loss of
time and money, even in private institutions that may secure affiliation. For
these reasons, I beg to support the amendment.”

The Hon'ble Ms,hart:].ja Ranajit Sinha of Hashig:ur —
“ Bir, I beg to su port the amendment just moved by my friend on the right
(Hon'ble Mr. B.R. Banerjee), and I am sure that the Hon'ble Sir Pardey
Lukis will see his way to grant this concession also, as he has done in many

other respeots.”

The Hon'ble Mr. Madhu Sudan Das :—“8ir, I beg to support
the amendment of Mr. Banerjee, and my grounds are these. Both the public and
the Government feel the need of having more doctors than the country now has.
It is aleo agreed that the country is in need of a certain class of medical
advisers who have acquired a qualification, which will make them or rather
place them within the reach of the poorer classes of people ; and, secondly, the
qualification of these men would be of a lower standard n the qualification
of mea who are turned out in medical colleges. 8o far both the public and
the Government agree that there is a necessity for more doctors in the country.
When this was the state of things, certain persons undertook to open colleges
or schools where they trained up certain doctors, and these men have been
doing their work. 'lyhen it was found that they were not the right type of men
whom the country required, and quently by accepting the lution
of the Hon'ble Dr. Banerjee, Government actually said in so many terms
that the country is in need of doctors, but not of that type which these institu-
tions produce. There is only the difference between the public and the
Government opinion as regards the qualifications of these dootors. Government
does not maintain, nor can they maintain, that these doctors who were turned
out from these colleges were doing positive injury to society, or that they were
a nuisance. That that cannot be the position of Government is clear {rom the
faot that it is provided at the end of clause 6 that these men, who have existed
to this day, will continue to exercise their functions as medical officers to the
public after this Act comes into force. So the position of Government is this,
that Government does not say that theseare men who are obnoxious mewmbers
of society, or who have done any poeitive injury to society. Then the question
resolves itself into this :—* Are t{m people who have hitherto been necessary for
medical help in this country, who are allowed after the Act to continue to render
medioal herp to the country, do they become really a positive source of injury
to the country that they should be at once stopped ? ‘What is the result of this
stopping at onoe P The result will be that we will not have the number
of dPooton which the country needs. The Hon'ble Mr. Banerjee said that the

t of his dment will have the support of Benj&l, but I say
what is more, it has the support of reason, it has support equity, But
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then there is one thing. The proviso to clause No. 6 of the Bill says * Provided
that nothing in this section shall apply to tho use by any person of any title,
description or addition which, prior to the commencement of this Aot, he used
in virtue of any d , diploms, license or certificate oonferred u]f:. or
granted or issued to Eim.’ Now by this proviso those men who were holders
of certificates before the passing of the Act will have the privilege of praotising
medicine. The Hon'ble Mr. Banerjee says—' Extend the period’ Now,
suppose the period is extended ; it will require consequential amendment;
because what will be the result of accepting the amendment P Without
a consequential amendment, the result will be that these men who, after
the passing of the Act, receive certificates will not be authorised to
practise medicine, because the proviso to that clause says that only those
persons who hold a certificate of a date prior to the passing of the Act will
enjoy the privilege of practising medicine, whereas to those men who
would reccive certificates under the extended period covered by the amend-
ment of the Hon'ble Mr. Bunerjee, that proviso will noi apply.  Bo the result
will be that, even if we accept the amendment, without having a conseguen tial
amendment, the result will be that certificates will be not worth as much as
the pieces of paper on which they are written. While I certainly support the
Hon'ble Mr. Banerjee in his amendment, I say that the matter has not been
considered sufficiently. Is Government prepared to allow these men tarned
out by these institutirns to continue as practitioners after this Act is passed ?
Considering that it is only justice that those who are actually students at the
present day, and considering that the need of the country isthat we require
more medical men, I hope the Hon'ble 8ir Pardey Lukir, on behalf of Govern-
ment, will see his way to accept the amendment with the oconmsequential
amendment. As regards the time, two or three years, I am nct in a position to
say which will suit the condition of the country. That can be decided best
by 8Sir Pardey Lukis.”

The Hon'ble Sir Pardey Lulkis :—“ I regret extremely that I
must once again ogpose the amendment proposed by my Hon'ble friend
Mr. Surendra Nath Banerjee. In order to e:‘.‘}:]a.in my reasons for o doing, I
must go a little more fully into detail as regards the genesis of the self-consti-
tuted medical colleges Calcutta than I did when introducing this Bill into
Council last September.

“ The parent institution was the College of Physicians and Burgeons of

1, which was orifin.ullgr started in 1884 under the name of the Caloutta
Medical School. All went well until 1904-05, when the late Dr. Pernandes,
who was at that time the Becretary owing to a difference of opinion with the
other members of the Committee, decided to start another school in Wellesley
Btreet, which he named the College of Physicians and Burgeons of Calcutta.
The following year Major Sinhs, I.M.8. {Retired) and sbout half the staff of
the new school, finding themselves at variance with Dr Fernandes, seceded from
that institution and started the College of Physicians and Burgeons of Indis
in Motts Lane. -After the departure of Msjor Sinha for England, the manage-
ment devolved upon Major Basu, I M.8. (Hetired) and Dr. B. X. Mullick, but
these f.wq ienﬁemen f!mnd themselves in di ment. Aocordingly, in 1807,
Dr. Mulliok severed his connection with the College of Physioians and 8: ns
of Indin, and staried * the National Medical College of India’, in Bow A
80 that, in the result, three now achools sprang into existenoe between the years
1906 and 1907, all running in competition with the parent institution of
which they were off-shoots It was the sudden ap noe of these in-
stitutions which induoed the Government of B‘nﬁl in when submitting
their propoesls for the introduction of the Medical Registration Aot, to
ﬁunbemelmimof olauses somewhat similar to those of the t
. 'Whilst the were under consideration by the (g:::-
ment of India, an applic was made to the Local Government by ome of
these ; started medical colleges asking for a certain grant-in-aid. Two
experienced medical officers were then deputed to inspect the institution, in
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communication with it authorities,and to report as to its suitability for recognition
bfy Government to the extent proposed. The opinion of the Inspector-General
of Civil Hospitals of Bengal was also asked|for. That officer, iu forwarding. the
report of the inspeclors, stated that the so-called college had scarcely any equip-
ment or other facilities for imparting proper medical education toits pupils,
and he expressed strongly his opinion to the effect that this inspection brought
out clearly what had fora long time becn obvious, namely, the need for bringing
the operations of the self-constituted medical schools under control in order
to prevent the European system of medicine from falling into undeserved
disrepute. He concluded by saying, however, that he was far from wishing
that anything should be done to cripple the legitimate expansion of Indian
institutions, and he gavc it as his opinion thaf, if all the existing so-
called medical schools were to amalgamate into one really good non-official
college, and if their wealthy patrons were to subscribe the necessary funds to
provide the requisite buildings, a scheme might be evolved worthy of the
recognition of Government, but that, as things then were, he could not recom-
mend that Government should in any way recognise the existing conditions,
or accede to the request of the authorities of the self-constituted medical
sohool in question. "i‘he nextstep was in August, 1910, when the Government
of India addressed the Government of Bengal, stating that it was undesirable
that legislation should be undertaken against these self-constituted medical
colleges until an effort had been made to induce all or some of them to
unite in forming one really good teaching institution. The Government of
Bengal then addressed the Inspector-General of Civil Hospitals in December,
1910, directing him to convene a Conference in Caloutta, in which the heads of
the various self-corstituted medical schools might meet himself and various official
and non-official representatives, in order to discuss the point raised by the
Government. of India. In gompliance with these instructions, two meetinga
were held in Writers' Buildings on the 23rd and 27th of March, 1911, but no
definite conclusions were arrived at, chiefly as a result of the clashing interests
of the various institutions concerned and the opposition of their representatives.

Here, apparently, the matter was allowed to drop, and nothing more was

heard on the subject. After two years had elapsed without any progress

being made, the Government of India decided to render financial assistance to

the parent institution—the College of FPhysicians and Surgeons of Bengal—

with a view to its ultimate affiliation to the University of Caleutta—a result

now happily attained. Having thus provided for the future of the Belgatchia

school, the Government of India next addressed all Local Governmen{a in May,

1913, asking for their views as to the desirability of the introduction’ of the

present Bill, and on the receipt of their replies, which were practically

unanimous in favour of this proposal, a reference was made to the Secretary of

State in December, 1914. His permission to introduce the Bill was received

in February, 1916 ; the decision was immediately communicated to the Press,

and the Bill was introduced into Council the following September. It is

obvious, therefore, that the proprieturs of these instifutions have had ample

warning of tho intentions of Government, and they have only themselves to

blame if, failing to recognise that these intentions were serious, they continued

to admit numbers of pupils as though nothing were likely to happen.

There is absolutely mo ush.sua tion for the allegation made 1n a ceriain

memorandum that has L?Bn widely ciroulsted amongst members of this
Council, to the effect that nobody could foresee that this Bill would fall upon
the students as a bolt from the blue. For these, reasons I am unable to recom-
mend that the two years’ grace already granted as regards the issue of certificates
should be extended to four years. The Government of India have been very
patient and long suffering in this matter, but there isa limit even to their
patience. Nor can I see any necessity for such extension. The memorandum
above quoted states that there are “hundreds’ of students in the lst and 2nd
year in the private institutions except Belgatchia. In view of the fact that
the so-called Oollege of Physioians and Surgeons of Indis is now extinet, and
that Drs. Monier and Manuk (the successors of the late Dr. Fernandes) have
announced their intention of olosing the College of Physicians and >

of Caloutta at the end of this month, it is obvious that these ‘h of
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Ist and 2nd year students must all be in the National Medical College of
Dr. 8. K. Mullick, and I can only say, if this sugpoaition is correct, that, in
view of the actual size of his irstitution, I find it difficult to understand where
he accommodates these young men ; how he arranges for their instruction ; and
what explanation he has to offer for having admitted such large numbers at
the present juncture.

“I would point out, moreover, that the case of the 8rd and 4th year
students, in which are included all those who have completed two years of
professional study, is on & different footing to that of students of the 1st and
2nd year : the former would have to go back to the very beginning and repass
all tgair earlier examinations, thereby suffering great loss of time and money.
This does not apply to students who are merely commencing their 2nd year's
course, and who, in consequence, cannot have passed their examinations in
Anatomy and Physiology.

“ For these reasons, Sir, I am unable to accept the amendment.”

The Hon'ble Mr. Surendra Nath Banerjee:—S8ir, the Hon’ble
Burgeon-General has given us a history of the circumstances which bave led
up to the present legislation. Itis & most interesting history and it certainly
discloses the solicitude of the Government in the causeof private medical
education. But apparently the object of stating these facts in this Council
was to point to the conclusion that there was really no grievance, and that
the proprietors—I think I am quoting the Burgeon-General's own words—bad
ample notice of what was coming on, and that they should have been prepared
for this legislation. Perfectly true, so far as the proprietors are concerned,
but what about the students? I am not concerned with the proprietors in
the slightest degree. ‘The proprietors may be hapged, drawn and quartered
for the matter of that. My interest is in the students. Does the Burgeon-
General really mean to say that the students, as a class, knew what was
transpiring in the Secretariats, what was taking place in the Conferenoes and in
the correspondence that was passing between the Provincial Governments and
the Imperial Government ? I know something of those students; far too
absurbed are they in their own work, and sometimes, in their play. Th
would not concern themselves with these things. These are matters whi
would not be known to them; they would not be cognisant of them, and
I think it is onli right and pr:xer that a sympathetic and a merciful ocon-
sideration should be extended to them, apart from whatever treatment
may be dealt out to the proprietors. ~With the proprietors, who betray
their trust, who try to make 1-oney out of the students, who do not perform
their duties, I have no concern, but for the students who are their meek
and humble victims, I feel the deepest sympathy, and 1 appeal to the
Government to extend to them that sympathy which every right-minded
man must feel in connection with them. The Hon'ble Member says that
the students have crowded into Dr. 8. K. Mullick’s school because they
bave been dismimsed from the other schools I do not kmow, I think that
18 mere assumption. I think that with this Bill hanging before them, the
students wou;ldmk to discover other walks of life. I should think that, while
Dr. Mullick’s institution was suspended in the air, between heaven and
earth, its fato unknown and its future enveloped in mystery, the students would
not be so foolish as to enter that institution, at Jeast in their hundreds. There-
fore, there may be a few more students in Dr. Mullick’s school than
perhaps there were before. Iappeal on behalf of the students, and I venture
to submit that this conceesion should be made. The Hon'ble Burgeon-General
has endeavoured to adapt himself, so far aspracticable, to the demands of
public opinion, and the Bill, as it has emerged from the Select Committee, is
proof pouitive of hie solicitude in that direction. 8ir Pardey Lukis must have

that there was, on this side of the Council at least, a strong
feeling that my amendment should be acoepted, and in view of the fact that
henﬁguhﬂngfm us, for our students, for those in whom we are interested,
whomwoknowmt,lthmkntunnlyrightndpmputhnthathoﬂd.inﬂh
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matter, defer to our opinion. 8ir, I cannot withdraw this amendment. I must
press it to a division, if necessary.”

The amendment was put and the Oouncil divided as follows —-

Aves—16. Noes—355.
The Hon’ble Raja Abu Jafar. The Hon’ble Sir William Clark.
. Raja of Mahmudabad. " Sir Reginald Craddock.
” Dz. M. N. Baugerji. " Bir William Meyer.
" Pandit Madan Moban Malaviga. “ Mr. C. H. A. Hill.
” Mr. Vijiaraghavachariar. » Sir C. Sankaran Nair.
" Mr. Raoia layaniogar. " Mr. G. R. Lowndes.
” Khan Babadar Mir Asad Ali Kbhan, Mr. W, M. Hailey.
o Mr. Surendra Nath Banerjee. ” Sir K. W. Gillan,
o Mabarajs  Ranajit Sinba of » Mr. I, H. Stewart.
Nashipur. » M W.H. Cobb.
- Mr. M.S. Das. " Mr. J. B. Wood.
» Mr. Qumrul H_nda. " Mr. H. Sharp.
" Rai Sita Nath Hay Bahadar. " Sir Edward Maclagan,
” Lt.-Col. Raja Jai Chaund. » Mr. B, A. Mant.
» Mr. M. B. Dadabhey. " Mr. J. B. Broayate.
" 8ir G. M. Chitnavis, " Mr. H. Wheeler.
» Mr. C. E. Low.
” Major-General B. Holloway.
» Mr. G. B. H. Fell.
" Sir Pardey Lukis.
" Mr. R. P, Ruseell.
” Mr. C. H. Harrison.
” Mr. A. H. Grant.
" Mr. C. H. Kesteven.
" Mr. L. Davidson.
” Mr. J. G. Comming.
N Mr. C. E. A. W, Oldham.
» Mr. C. W. M. Hudson.
" Lt.-Col. ). B. Blakeway.
» Mr. C. H. Atkins,
" Mr. J, Walker.
” Lt.-Col. P. R. T. Gurdon,
" Mr. R. E. V. Arbothnot.
“ Maung Bah Too.
» Mr. J. H. Abbott.

The amendment was aocordingly negatived.
The Hon'ble Sir Pardey Lukis:—“8ir, I beg to move that the
Bill, as amended, be passed.
" The motion was put and agreed to.
The Council here adjourned for Lunch.
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RESOLUTION RF CONSTITUTION OF A COMMITTEE
TO INQUIRE INTO DIETARY ARRANGEMENTS,
ETC., OF CHILDREN IN EUROPEAN BOARDING
SCHOOLS.

The Han'ble Mr. J. H. Abbott:—“8ir, I beg to move the
Resolution which stands against my name :—

“That this Council recommends to the Governor General in Couocil that wherever
there are Euroj Boarding Schools, ittees isting of officials and non-officials
be copstituted by the Local Governments for the pur{m of inqui.ring into the physical
conditivn of, and the dietary nm-nqemenh for, the echildren therein and reporting thereon
to the Director of Pablic Instruction.

“In moving this Besolution I consider it Feculim‘l y suitable to the present
needs of the moment, the time when the problems of education and sanitation
are so much before the public, and are receiving the earnest consideration of
this Council,

“ Perhaps there is no more supreme duty devolving upon the Government
of a State than the careful care and upbringing of the child; for the boy or
girl of to-day will be the citizen of to-morrow—soldier, doctor, lawyer, adwminis-
trator, may be on the one hand, or on the other hand, the mother. The healthy
development of the child, carefully moulding him year by year for the battle
of life, depends wholly upon education of mind and body surroundings and
nourishment. ‘A sound mind ‘in a sound body °’ is a very old saying, but never-
theless as true to-day as of yore; mno mind can be developed, if the body, the
temple of the soul, is ill-nourished, ill-cared for, and ill-clothed. ese
truisms have long been translated into Biatutes in most Buropean countries.
The recognition of the appalling effects of under-feeding in schools has
led in our Mother Country to the passing of the Education (Provision of
Meals) Act of 1906, and the Education (Adminisirative Provisions) Act, 1907.
In furtherance of the same objects, the London County Council, and
other local bodies thronghout Great Britain have appointed Children’s Care
Committees, whose primary duties are to visit the Public Blementary Bchools,
seek out ill-nourished and sickly children, and see that proper care and nourish-
ment is afforded them. And even if the nts cannot afford the required
food, the Btate steps in and makes it their business to see that the growing
child has a fair chance; that he obtains that bodily and mental nourishment
s0 essential to mould him into a good and loyal citizen of the nation.

“ Bir, I do not ask that the Btate should go quite so far in the case of
European schools in India. All that I ask is, that some measure of protection
may be afforded to the children attending such schools. 8 schools
are, and have always been, almost entirely under private management.
The only EBuropean schools wholl th—mod are a few apeocial
secondary institutions ofaparﬁeu]ucgnnm irectly under Local Govern-
ments ; these include the Lawrence Military Asylums of Ootacamund, Sanawar
and Murree. If is a well known faoct that the management and administra-
tion of many of our privately managed and administered schools in India are
not what should be desired, and are more or less in financial dificulties; and
what is the consequence ? Economy must hm. And in many cases
it is unfortunate to relate, economy lies in the ion of the curtailment and
cheap supply of food. Bir, what is the result? Under thess ciroumstances
such' a condition of affaize Tust lead to tho starvation of the bodis o rs:
of the pupils. It cannot be otherwise.
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“Ii bas been foreibly brought to m i
I g y attention, although I
sought for the 1nformnti){;n, that children in a robust state o?‘el;:ealthhz:: Qﬂﬁ
tt.h? euch schools by parents, but when they return home for periodical vacations
ey present & more or less washed-out anmmic appearance. These conditions
ffo?::;ﬁ] n:::n ttt.lt;;t:;f:g to any othe: teauses than that of want of sufficient
ry environments, and haps, too i agera
by harsh or even cruel punishment perhaps, foo, at times vated

_‘“Bir, incredible as it may sound, the prisoners in His Majesty's jails in
India are betler protected by law regarding distary and nanitar; ar{ang)sments
than are the pupils of our Bohools. Take, for example, the fact that the inmates
of a jail are periodically weighed, that a minimum scale of food allowance is
fired, which guarantees that each prisoner must receive the quantity of food
allowed him by the regulations governing such institutions ; that should harsh
punishment be unjustly inflicted on one of them, the mode, the method, and
the punishment can be investigated, criticised and reported to the authorities
superior to those who are in charge. Should any one individualbe found tolose
weight, appear ill-nourished, or to suffer in any way for want of care and atten-
tion, the fact has to be reported to the Inspector-General of Prisons. Buch,
P:r, is the attention bestowed on criminals—where any abuses which way exist
in jails are discovered, investigated, and the necessary action promptly taken.
Such a systematised state of affairs does not exist in any of our privately-
mana.g:g Boarding Bchools ; and I plead, on behalf of our children, with all the
eloquence at my command, that such be introduced, that a food-scale definitely
defining the minimum sllowance for children be framed, and be binding on
Bchool Authorities ; that each child at regular stated intervals be weighed and
meagured by school authorities in the presence of their Medical Officer, and
the weight and ineasurement be notiﬁe:F to the parents concerned in the
monthly report of the child. Surely the off-spring of those men, so large ja
proportion of whom give their best service to the Btate, are entitled to tho
same privileges criminals enjoy ?

« 8ir I do not propose, with the limited time at my disposal to describe
fully the duties of Committees, which I ask in my Resolution to be appointed,
but, with your permission, I shall endaavour to briefly outline their duties It
is most mtin}):rhat the Committees once oonstituted should comprise only
entirely independent fully representative, and_thoronghly capable;
acd should in all cases be nominated by the Collector or Deputy Commissioner
of the district. The members, individuslly or collectively, should pay strictly
surprise visits to the schools under their care. payi?ﬂparticular attention to
the food—the quantity and quality supplied ey should also pay
attention .and check Iia weights and measurements of the children. Should
any child be found to be losing weight, or to show signe of emaciation,
or to bear marks of severe punishment, the Medical Officer should furnish
his report forthwith, together with that of the Visitor or Visitors, ss the
case may be, to the Director of Public Instruction of the Province u_)nosrned.
‘They should immedistely determine if the oause of emaciation is due to
insufficient nourishment, to ill-treatment, or to any other fault of the school;
or whether the cause is due to some organic disease ; and if the latter, prompt
action should be taken to arrest the disease ; and the parents ghould, as in ‘a.ll
case of sickness, be immediately informed of the condition of the child.
In a'l cases the suggested visitation of such Committees, nyntzmhuallhg,
m, and oonsoientiously made, would act as & great safeguard over the

to whom the country owes a solemn duty.

« 8ir, I must now conolude. I have tried to portra the feelings which
bave utuats me to bring forward this Resolution, and I leave the matter to
the Oounoil, with the assurance that they will give the subjeot the attention it
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The Hon’ble Sir C. Sankaran Nair :—* 8ir, the Government, of
India realise that the children attending schools must be in such a physieal
condition that they may be able to take ndvantage of the education therein
imparted. Otherwise the curricula ought to be modified or steps taken to
improve the physical condition of the children. Inquiries are already being
made by Local Governments, by means of individual inspections of school
children by medical officers, to collect information to enable the Government
or school authorities to take remedial and precautionary measures. With the
experience already gained, the Government of ludia have no doubt that such
inquiries will be more vigorously prosecuted. My Hon'ble friend will, therefore,
understand that the Government of India are in full sympathy with the
object that he has in view. Nevertheless, I regret that the Government
cannot accept his Resolution. It is not necessary now to refer either to the
facts which he has stated or to the reasons that he has advanced. I am free
to accept many of the statements he has made. Bome of the arguments do
not appeal to me, but it is not necessary to refer to them all. If Hon'ble
Members will refer to the Resolution itself, they will see that the Government
are thereby requested to constitute a Committes, consisting of officials and
non-officials. Many of these schools are under the supervision of governing
bodies, and it is their duty to make the inquiries that are referred to in the
speech of my Hon'ble friend, There is no reason to supersede them, unless it
appears that the Committees that might be appointed would perform the duties
much better. Again, leaving aside medical officers for the present, it is very
doubtful whether officials who have the leisure to attend to these duties
can be found in all these places. And my Hon'ble friend wantsindependent
g&mon.s—entimly independent dpenons, fully representative and ocapable.

uch men are not easily found. To lay, therefore, an obligation on the
Local Governments to appoint Committees oonsisting of such officials, it may
not be poesible to find them ; or consisting of such representative ne—it
may not be possible to find them either ; is ont of the question. ut if my
Hon'ble friend wishes it, the Government are pre to go far to meet his
views. There is no reason why the Local Governments should not appoint
such Committees where the conditions are favourable and where the Govern-
ment can get officials and non-officials of the character referred to by my
Hon’ble friend. We are prepared, therefore, to forward a copy of my Hon'ble
friend’s Resolution, with his speech and the Proceedings of this Sny, to the Looal
Governments for them to take action where the local conditions justify it.
Further than that we are not now prepared to go.

* Though the Resclution is confined to the constitution of Commitiees to
make inquiries, in his speech my Hon’ble friend has gone very much further.
He asked that s food scale definitely apeeifg-ingthe allowanoe for children
should be framed by the school authorities. That goes very much further than
what he indicated in the Resolution itself, and therefore I ?o
part of the Hon'ble Mover’s apeech.
tou + Por the reasons I have given, Bir, we aro unable to soccept the Resolu-

The Hon'ble Mr. Surendra Nath Banerjee :—* 8i
;ave ;im]?l om;) l:o;ﬁ :iny nlih?nneeuﬂn with the Resolution n:i. s
my Hon’ . Resolution confines iteelf to Buropean boardi
lchonL There are Indian boarding schools quite as important and far m;=
Government £ be. dmeetonely oaing whools, Is poan bonsding oo

C wn and ex to i
mmhmﬁﬂlhﬂlﬂiﬂs’M?'P"ay o

. The Hon'ble the Vice-President :—* X .
tion e ate d i the ¥ L res :—* Order, order. Them
Hon'’ble Member knows, we are not discussing Indian achools,”
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The Hon'ble Mr. Surendra Nath Banerjee :—* I just
wanted fo suggeet that, as the Government is going to make an inquiry, they
might include the case of the Indian boarding schools also. That is 21i 1 have
to eay, and I Liope that iny Hon’ble friend, the Education Member, will consi-
der the matter favourably.”

The Hon'ble Mr. Abbott:—“1 must thank the Hon'ble . the
Education Member for the sympathetic way inwhizh he has dealt i-ith m
Resolution, and 1 feel sure that something wiil come of it. I do not thin
I need refer to what the Hon’ble Mr. Banerjee said just cow. I did not know
how far any interference in this matter was possible or desirable in Hindn and
Muhammadan schools. I therefore did not include them in my Resolution.

“With these remarks I withdraw my Resolution,”
The Resolution was, by permission, withdrawn.

RESOLUTION RE FLACING TIE ANCIENT AND
INDIGENOUS SYSTEMS OF MEDICINE ON A
SCIENTIFIC BASIS.

The Hon'ble Ehan Bahadur Mir Asad Ali Khan:—*“I beg
to move the following Resolution :—

* That this Council recommends !o the Gavernor General in Council that the Govern-
ment of Indis, in consaltation with Local Governments, should investigate the pozsibility of

ing the ient and indig systems of medicine on a scientific basis and increasing
their usefulness.

“In doing 8o, I desire to draw the attention of the Council to the‘ state of
ublic feeling in the matter. The passing of the Medical Registration Act i
siffereut rovinees, the hasty and ill-advised action of the Madras and Bomba~
Medical Councils egainst certain leading Indian przetificuers for their interes.
in,jand association with, Ayurvidic institutions, z matter favourably diznosed of
subsequently, and the generally unsympathetic and sometimes piejudicial
sttitu%e——with notable exceptions iadeed—of the Indian Medical Berviec:
towards the indigenous systems of medicine, have reully brought to ths
forefront the Ayurvedic as well as the Unani system. While the ailopathiz
system has received more than full recomnition at the hands of the Governmeat,
e other systems, espeoially the twoindigenous systems, have been left uncared
for. While continued efforts have been made through legislation and by other
means to safeguard and promote the interests of the modern system, nothing s2
far has been done to revive the ancient systems, and encourage’ their practice.
That there has been within recent ycars a considerable intellectual awakexing
among the peoples of India caunot be denied. Both Hindus and Mussulmans
are endeavouring, in the words of our gracious ng-Emperor, ‘to conserve
the ancient learning of India,’ and whercver possible, reconstruct the old
edifice on modern lines. Hence people are asking whether it is not oue
of the functions of the State to give as much medical relief as pessible to
suffering humanity, and whether the Ayurvedic and Upani systems which,
though shorn of their anoient glory through neglect of ages, are stiil largely
practised. throughout the country, cannot be so improved as to minister to
many millions of patients whom the allopathic system cannot possibly reach.
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Public interest and sympathy are being roused by the pullication of literature
on the indigenous systems and the holding annually of All-India Ayurvedie and
Unani Conferences in the principal eities of India. The founding of A yurve-
dic and Unani colleges and dispensaries at important cecntres, and the growing
interest in the study of these systems, aro indecd unmistakable indications of
a bright future for the Eastera systems. While I myselt am not a believer
in so-called * systems, * I venture to think that the modern medical science has
certainly made a notable advance. Even ' systems ’ are linble tojchange in the
light of fresh facts gathered, new experience gained, and more light thrown on
the subjeci

“ The Resolution, Bir, makes but a simple recommendation, at once
modest and reasonable, and asks the Government fo investigate the possibi-
lity of placing the indigenous systems of medicine on a scientific basis
and increasing their usefulness. What the indigenous systems are, whbat
is meant by a scientific basis, and whsat their usefuluess is, will be pment?
explained, before the grounds for such iuvestization are put forward.
The two widely prevalent indigzemous systems are the Ayurvedic and Unani
systems. It is perhaps too late inthe day to question the antiquity of these
systems, particularly the more ancient Ayurvedic systemn, which is said to be
as old as the Vedas. These systems flourished during the Middle Ages, and
reached a state of perfection  Even to-day the advance 1ade in therapeutics
seems to go ahcad of modern therapeutics. Both the Ayurvedic and Unani
systeins lay claim to great antiguity, much intrinsic value and high effciency.
While Ayurveda traces its source to the Vedas, Unani owes its origin to the
Greek culture, and traces its development to the Egyptian culture and Arabic
sources. Professor J. F. Royle of the King's College, London, in his
essay on the Antiquity of Hindu Medicine, said :—*‘The antiquity and in-
dependent origin of their medicine display, I conceive, considerable merit
not only as showing that they had at an early period paid attention to what now
constitute the several branches of medicine, but also they had discovered various
kinds of remedies as well as modes of applying them. %hst many of these are
of a valuable nature we mayireadily be assured by looking at their Materia
Medica, and our own obligations to it, as well as by remembering how recently
some among them of old date have been introduced into European practice, as
the smoking of daefura leaves ir asthma, the prescribing of Nux Vomiea in
Paralysis and Dyspepsia.’ But he rightly added, * From the mixture, however,
of much ignorance and ahsurdity with what is valuable, many will be apt to
despise altogether the medicine of the East.” The Right Hon'ble Mount
Stuart Elpbinstone bore testimony to the value of the system, when ke
remarked—‘ Weare not surprisel with their knowledge of simples in which
gave early lessons to Europe, and more recently taught us the benefit of
smoking daefsra in Asthma, and the use of cow-itch against worms. Their
chemical skill i s fact more striking and more unexpected’ Dr. George
H. Clark spoke of the system thus: <If the physicians of the present day
would drop from the Pharmacopeia all the mvdern dr and chemicals,
and treat their patients according to the method o‘.? Charaka, there
wounld be less work for the undertakers and fewer chronic invalids in the
world” Dr. A. F. Budolf Hoernle of Oxford said: ‘There iz much that is
valuable in the old Ayurvedic system of medicine; but thers is much more
that modern Hindu practitioners may, with profit to thamselves and to their
patients, learn from the t advances e by modern medical science’
The samie remark may equally apply to Musalman practitioners. Last, but
not least, the Hon’ble Burgeon-General Bir Pardey Lukis, than whom there is
no warmer friend of the indigenous systems of medicine, in his recent utterance
at Indore referred in glowing terms to *dechlorination,’ and added, * Any Paid
or Hakim could have told us, long beforo Widal and Javal made their experi-
ments, that salt is contra-indicatedfin all dropsical affections.’ Bo much for the
greatness of the system. One chief difference, however, between the Ayurvedic
and Unani systems lies in the fact that the Hindu physicians use minerals too
in their preparations, while the Halimas use chiefly herbs and drugs. To
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cither system modern surgery is practically unknown. Henee the desirability
of improving these systems.

“ By a scienfific basis is meant that the ancient systems which through
long neglect and consequent deterioration became rusty, should be so improved
as to possess the advantages of the modern system, and brought up to date in
the light of recent scientific reseurches. It wnust not, however, be undeistood
that the ancient systems ara unscientific. But it will be more correet to say they
are, perhaps, less scientific. As for their usefulness, it need hardly be said that
millions of patients, especially in rural area-, have to avail themselves of the
indigenous methods of treatment. Alany of those who practise the indigenous
systems may be quacks. Bat the object of my Resolution is to reduce consi-
derably the number of quacks, and have in their place a good number of duly
qualified and trained Feidyes and Halims. Even as the present day
physicians are, they are not such bad specimens as they are often portrayed to
be, and [the indigenous systems themsclves have been uscful and serve the
purpose wherever no access can be had to modern” methods of treatment. It
must, however, be adritted that the indigencus systoms are capable of improve-
ment. They rely t~o much upon authority. If ever these systems should
progress, they should Le taught to base their theories and conclusions upon
experiment and observation, the foundation stone of any rational system.

“ There are geod reasons why an investication of tle indigenous systems
should bc made. In the first place, the existing medical institutions, as well as
wedical practitioners, arc quite inadequate to meet the growing require-
ments of the country. According to the latest figures available, there were,
in 1913, 2,820 Civil H-spitals and Dispensaries treating a little over
515,000 in-patients and over 30 millions of out-paticuts; 851 State Special
and Railway Hospitals treating  little over 98,000 in-patients and 2,331,000
out-patients; and €97 private non-sided institutions treating over 57,000
in-patients, and 4,526,000 out-patients. In other words, there are about
4,400 Hospitals and Dispensaries all over British India treating about 33
million patients, for a vast population of 240 millions. That is, there is one
hospital for every 5,500 of the population. They are certainly inadequate.
Yor an equally large, if not larger, number of patients who do not come within
the reach of these medical institutions are, I believe, being treated generally by
local Paidyas or Hakims. If, however, the quality of these physicians is
improved, be it ever so little, better results will surely follow, and mortality
would gradually go down. Agair, there are but five medieal colleges with
about 1,700 studexts and 28 medical schools with about 1,200 pupils for all
India. Of these, the number of qualified students is very small. These
numbers, too, are quite inadequate for the vast Indian population.

«The rate of mortality is very high when compared with that of the
United Kingdom. In tlley"{,'iniucdriviinghm, the death-rate was 14°2 per 1,000
of the Popu]at.ion in 1913, against 171 in 1901, vr]:ierea:rl in 'L'ndm, it was
2872 in 1913, arainst 20'46 in 1901. In England and Wales, it was 18'7 in
19138, inst 1.9 in 1901 ; in Scotland, it was 155 against 1?'?; and in
Treland, it was 17-1 against 178 _ In India, therefore, the death-rate is practi-
cally dcuble of what it is in the United Kingdom. In the urban_area there
is 8 hizher death-rate than in the rural area. Awong the provinces, Delni
showeg in 1913 the highest death-rate of about -£0 per 1,000 of the population,
while Madras showed 2140, the United Provinces, Coorg, the Punjab, Gentrgl
Provinces, Bengal aud Bombay recording 3484, 3348, 3019, 3028, 20-35,
and 26'63, respectively, Thanks, hewever, to the recent sanitary measures of
a benevolent Government, the rate of mortality, since 1911, has been
showing a stendy declie. From 2201 in 1911, it came down to 2872
in 1018, But the rate of infant mortality is wueh_highor. ~Fevers, cholera
and plague have claimed millions of vietims. Fevers alone have been
claiming a doath-rol! of about four millions per annum for the last ﬁ?w
years. Much of the sickness and mortality, as the moral and material
progress and condition of India for 1913-14 says, is duc tc deficient
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pewers of resistance and to insanitary babits and surroundings  The
sanitary laws of old which are embodied in the indigenous systems of
medicinz, if they are brought to light again and carefully adhered to, will
surely tend to lower the death-rate and conduce to the better maintenance
of the poblic health, as also a trained body of Ayurvedic and Unani practi-
tioners, in addition to the Indian practitioners of the western system.

“ Secondly, the indigenous sysiems should be improved in the intorests of
rural economy. The poor peasantry will find the indigenous troatment far
less expensive than the allopathic treatwen:. While medicinal herbs, drugs
and plasts can easily be obtained in villages ut little cost, modern medicine,
whether imported or manufactured locally, would cost more. Moreover,
villagers have far deeper fa:th in the indigenous methods of treatment , and
family cistom, erthodoxy and superstition will invariably favour the indigenous
systems. To the poor villager, therefore, a cheap physician, good enough for all
practical purposes, is a desideratum.

“ Thirdly, the indigenons systems themselves, notwithstanding their defects,
can still boast of a rich store of valuable medicine, as efficacious as western
medicice. Rich in their Materia Medica, the Ayurvedic or Unani medicine
can bold its owu arainst modern medicine. The purity and excellence of
certain Ayurvedic as well as Unaui n.edicines bave been appreciated by some
of the best European physicians. If, therefore, investigation is conducted with
zeal in this particuiar dirvection, the result will have justified the trouble
“taken, What is really wauled, is a little practical sympathy and freedom from
bias on either side in order that the proposed investigation may yield fruitfal
resulis

“ For these reasons, Sir, I would request the Government to investigate
the possibility of placing these systems on a scientific basis. I may also be
permitted to suggest that, in this task of investigation, the Supreme Govern-
ment, as well as Local Governments will do well to invite the co-operation of
renowned Paidyas and Hakims and others interested in the study and practice
of the indigenous systems. Bengal is rich in its Kavirajes. In other
centres t50, such as Kashmir, Bepares, Labore, Delbi, Calecutta, Allahabad,
Bombay and Madrus, there are competent authorities whose mature opinion
will be of great use to the Government. As a preliminary step towards
a oomdp}etc investigation of the Ayurvedic and Upani systems of medicines, I
should like to suggest the desirability of publishing in the original and in
English iranslations of rhe most renowned and authoritative Treatises of
medicice in these systems. Such investigaticn as the Resolution proposes, when
undertaken with full respcnsibility and vigorously pursued, will not opnly help
to resuscitate the aucient medical systems, but encourage and aid the existicg
Ayurvedic and Unani Institutions, and eventually lead to the formation -f
learned bodies or associations for ihe, purposes of bringing into brotherly
contact cminent practitioners of the Western and ﬁtem systems, of
igvdigting indigenous drugs aud methods of treatinent, and of awardin
titles, diplomas, and other marks of public recognition to those who distingui
themselves as students or practitioners of the indigenous systems at examina-
tions instituted for the purpose.

“I hope and trust that this Resolution will meet with the unanimous
zeceptance of the Conneil ”

The Hon'ble Mr. Rama Rayaningar :—Sir, the Hesolution,
as it stands, reads as though the Hon’ble ﬁo\‘ar wE:u us to understand that the
Ayurvedic and Unani systems of medicine are not scientifio, but that he does
not really do s0, is amply evidant from his interesting speech. The Ayurvedic
and Unani systems are not mere empiricisms; they are uadoubtedly soientific,
1t is true that some of the theories that thess poatnlatoiomt find
zavour with Allopaths ; it is also true that, while the Allo)athic system is pro-
gressing, {he Ayurvedic and Unani systems remain stationary. They are as
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they had beeo centuries before. 'I'his, howew

systems are unscientific. That these sv?tems a;ﬁur;cit;etsiﬁtoﬁ—;n]:.anntha&; t'h:fg
by great many eminent men. Lord Ampthill, one of our 1 f: Ga py
said :—* Colonel King assures me that the ancient I{ilul ’ dmen_:om,
vaccination secured "by transmission of the Sm:’ll]-pox \?ir:: tlllf:ou ?IT;-II
cow; he 'bases the interesting theory on a quotation from Dh ; ta i
and cOn.tlnuinF His Lordship said—'T cannot refrain from r;l;::'n in
yet another of Colonel King's interesting discoveries which is fha‘i? D;E‘E
modern plague policy of evacuation und disinfestion is not a whit differe t
from that enjoined  in ancient Hindu Shastras’ Sir Willi Heﬂ.r
has ihe following on the scope of Indian medicine— India ] 1351‘1 i udnter
with the whole area of the science. It described the stmctl.]m-;n zl‘]ctgabo?“
its organs, ligaments, muscles, vessels and tissues. The Materia Medicae nf l'}',:
Hindus embraces a vast collection of drugs belongine to the mineral, v n'e
tn‘,!)lc aud avimal kingdoms, many of which have now been Dado ‘te:lesg-\:
European physicians. ~ Their pharmacy contained ingenious mcsm of
preparation with elaborate dircctions for the administration a‘n]:l classifica-
tion of medicines  Much attentioz was devoted to hygiene, regimen of
the body and diet.’ Speaking of the Ayurredic medicine Dr. RI’I}’ observed—
* It is absolutely free from any trace of quackery or charlatanism.” As the
Hon'ble Mover has already referred our much esteemed colleague, the How'ble
Surgeon-General, more thun once expressed his high appreciation of these great
systems of medicire. What an irony of fate, though these systemssare greatly
appreciated by eminent men, they are by some condemrned as worthless
quackery. Whether professional jealousy orignorarce or something better, that
is at the bottom of this condewnation it is not for me to say. Whatever that
might be, there is no denying the fact that these systems are giving substantial
medical relief to millions of Indians. People have great faith in these systems,
indeed, in some cases, the cures effected by Fayades and Hakims are really marvel-
lons. After all as the learned Charakasays : ‘ Tadéva yuktam bhaishajyam yada-
rogyaya kulpaté Bachaiva bhishajam sréstho roggbhyo yah pramochayeth '—that
is the proper medicine which cures disease and he is the best plysician who
relieves from ailments.’ Besides, indigenous meiicines are comparatively very
much less costly, and are within the reach of all people; the bulk of Indians are
poor and have limited means. They cannot affor(l to pay for the costly allopathic
treatment, Even if they can alford to pay, there sre not sufficient number of
allopathic medical practitiocers to treat aﬁ the people. In these circumstances,
I think it is the duty of Governmert to eacourage the indigenous systems of
medicine. Government can encuurage Ayurvedic and Unani systems of medicine
in various ways. They can bave schocls and colleges to teach these systems.
They can publish authenticated texts on Ayurvedic and Unani medicines.
They can offer research scholarships. Itis, however, gratifying to note that
Government have begun to take interest in the matter. Recentiy, when I
interpellated Government on this subject, the Hon'ble Home lember gave a
sympathetic reply He said that the Government was_considering the matter.
Itis time something substantial should be donme. With these observatione,
Sir, I support the Resolution.”

The Hon'ble Raja Saiyid Abu Jafar of Pirpur:— “8ir,
the Hon'ble Mover has done a great service to the Indian public by moving
this Resolution. For the Western medical system is undoubtedly a complete,
and comparatively speakine, perfected whole comprising all the wonderful
advances made by modern surgery, avatomy and therapeutical chemistry,
based as it is, on unceasing and elaborate researches in the domain of disease
and infection. But the Ayurvedic and Unani systems of treatment, which also
had their days of glory and prosperity, still retains a considerable hold over the
masses of this country. By a section of the people who profess great faith in
these- two systems, ther arc regurded as a very useful means of treatment,
espeqially in some chronic cases. It is most desirable that these systems of
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medicine should be revived and encouraged, which will be undoubtedly produe-
tive of encrmous benefit to the people. It is regrettable that thesc indigenous
systems of medicine have been dwindling away, neglected and uncared for,
owing to the lack of a sufficient nuwmber of competent training institutions
imparting instruction, and through a want of cfiicient qualified teachers. The
greatest advantage in the Ayurvediz and Unani systems is that almost all the
remedies of their pharmacopeeias are indigencus, locally and more easily
available, and c::eaper than the imported drugs of forcign countries. Moreover,
the proper spread of these systems of medicine and a multiplication of their
practitioners will serve to supplement the number of doctors practising the
westerm system of medicine which is already inadequate for the needs of the

country.

“With these remarks, I accord my support lo the Resolution.”

The Hon'ble Maharaja Ranajit Sinha of Na.shism.r —_
¢ 8ir, Ibeg to support the Resolution. It is a fact that the indigenous
systems of medicine, both Kabiraji and Hakimi are prevalent in this country.
There are still several people who are prejudiced against western methods
of medicine. especially Hindu widows, who generally {resort to the Kabiraji
and Hakimi systems of medicine; ard now-a-days, owing to want of State
encouragement, these systems are dwindiing down. There are very few
Kabirajes and Hakims who can be trusted with important and diflicult
cases, and ‘so quacks are rampant in many parts of o.r country. Being
a layman, I amn unable to compare the indigenous system of treatment
with that of the western method ; but it is a fact that in most chronic cases the
ancient systems prove efficacious, especially in cases of dysentery, ctc., and I
have knowz many instances of Europeans even resorting to the Ayurvedic
treatment in preference to the Allopathic treatment. In fact, Government also
encourages Kabirajes and Hakims, because I find from the Civil List that the
Government have created the two titles of Vaidaratna and Bhifa-ul-Mulk for
the Kabirajes and Hakims, s, in a manner, Government also encourages the
best Kalirajes and Hakims, and so, I think, it is time that the State should
cncourage this sort of treatment, especially hecause, as my Hon'ble friend
has remarked, the poorer classes canuot afford to pay for Allopathic treatment
as the charges of doctors are high und also the prices of wmedicines. 1lu the
case of indigenous medicines, the prices are very lov and the Kabirajes do not
charge heavy fees except, of course, in big towns and cities My friend does
not ask now for any State encouragement ; he only asks that the matter might
e investigated, that this system be put on a scientific basis. As many
people depend on this system, "I think it is desirable that it shouldbeon a
scientific basis, and that the lives of the pzople should not be left iz the hands
of quacks who do not understand either the Ayurvedic or Unani systems.””

The Hon’ble Mr. Surendra Nath Banerjee :—*8ir, I desire to
associate myself with the support that has been accorded to this Eesolution by
my Hon'ble friends. The question is one of great practical importance ; it is
not a theoretical matter in any sense, a questivn of mere research lcading to no
practical benefit ; for, as the situation stands to-day, there are large sections of
the community which avail themselves of the indigenous systems of medicine.
Go to a village in Beogal, or to any other past of Tudia, and you will find that
the Kabirajes are in evidence ; you will find that the Hakims aic also con-
spicuously in evidence. Therefore, it is a fact which cannot bo disputed that
a very considerable section of our people, notwithstunding the prevalence of the
western system of medicine, avail themselves of indigenous methods There
must be something in these methods to enccurage them to bave recourse to
them ; tlwdumm_t be benefited by these methods, otherwise they would :m
them. being 50, I thickit is the duty of Government to place
systems upon a satisfactory footing for the beuelit of the vast masses of the
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population who avail themselves of it. I think, Sir, that that is a clear
conclusion to which the existing statc of things points.

*Then, Sir, the Resolution is exceedingly moderate. I think my Hon’ble
friend usks for no more than this, that the Government should investizate
the possibility of ?lacir.g the ancient and indigenous systems of medicine on
a sclentific basis  Is it possible to do this? Whether it is possible or not, is
Lo be the subject of inquiry. My friend does not say that it is. It is possible
that, after examination, tho attempt may have to be given up ; but at the
samo time there is this fact, ithat these tiwo systems of medicine are in vogue
amongst our people, amongst the masses of our people. Who is to make the
investigation * No public body has the means, no private individual has the
inclination or the neans. The Government wields the resources of the
State, the Government alone commands the organisation and the means for
carrying on the investigation. Therefore, it seems to me, having regard to
the ‘present situation, the basis upon which my Zriend places his proposition
is exceedingly sound, exceedingly lozical. Hereis the Government, cognisant
of the fact that therc are large numbers of our people who avail themselves
of these systems of medicinc. These systems of medicine do need improve-
ment, the Governvcent alone can improve them, the Government alone
can investigate the question as to the possibility of placing them upon a
scientific basis, and that is what the Mover wants Government to do.
I am sure .y Hon'ble friend who will reply to this Resolution will see his
way to accept it. 1t is an exceedingly moderate Resolution; it is necessary
in the interests of the country, and what is more, it will satisfy a vast body of
public feeling. For, say what you like about western systems cf medicine,
about the vast progress that they have made, about the immense and the
unspeakable benefits that they have conferred upon our people, I think we
cannot shut our eyes to the glories of the past. In the morning of the world,
the Ayurvedic system was the only system in vogue. The Greeks borrowed
their system from the ancient Hindus, the Arabs borrowed theirs from the
Greeks. Therefore, if you go back to the misty past, you will find the
Ayurvedic system prevailing. That system has outlived the vicissitudes of
time and fortune, and is still an aceepted system amongst the population of
India. There must be somsthing in it to account for this wonderful vitality,
and therefore that fact points to the necessity of an investigation, of an
investigation taken up by the great Government that presides over the destinies
of this country, a Government which is the custodian of the ancient lore of
India. And, therefors, it is with great couﬁdcnc.e that I submit that this
Resolution should be accepted by the Government.”

. on'ble Rai Sita Nath Ray Bahadur:—“Sir, I beg to
give E??lfﬂ:y support to the Resolution. Repeafed attempts had been made
in Bengal by Kaviraj Bijoya Ratna Sen to induce the Government of Bengal
to give assistance to the indigenous systems of medicine by starting a central
institation for promoting the study of the Ayurvedic system of medicine, and
to put them on a sound and sure footing. But nothing came of his efforts,
for the indigenous systems had never heen looked mpon with indulgence or

mpathy. >\Who have not heard of the great Kavirajes Ganga Prasad Sen
ﬁ Calcutta and Ganga Dhar of Murshidabad, and the very “_'onderfnl cures
they used to effect in various hard cases, and especially in chronic cases. These
indigenous systems are particularly most efficacious in chronic cases. Even
now, the great masses ofpaﬂ'.lo ple who live in the interior, and even the
high'er classes, always take advantage of the Kaviraji system to get themselves
treated by kapirajes from whom they alwa‘)]-s get timely and effective remedy
and relieg There is no doubt, as stated before, that the indigenous systems
are most effective in chronic cases, and Government would do well to encourage
the old systems, and to take steps to promote the study of those systems of
medicine. I am glad that the passing of the present Bogus Degrees _B]l]:' will
give a greater impetus to the study of the indigenous systems of medicine.
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The Hon'ble Sir Gangadhar Chitnavis:—*Sir, as a repre-
sectative of the Province where those systems of indigenous medicines are in
practice to a certain extent, I also beg to support the Resolution, although I do
not admit that the indigenous systems of treatment lack a scicntific basis. 1
am glad the Hon'ble Mover also docs not lay stress upon this point. If they
were empirical, they would not have lasted for centuries, and would not have
been popular to-day in spite of the competition of the western systems of
Allopathy and Homceeopathy. There is still a large class of people who belicve
in tEem, and the zeneral experience is, that they are very good and helpful
in the treatment of certain diseases. But it would be wrong to claim for
them perfection The investigation recommended in the Resolution might
Le productive of good, aud suggestions might be forthcoming which wou'lil
inz-ease the usefulness of the systems. Examiration is the first condition
ol progress, and as these medicines are still used by a large class of people,
any such improvement in the system is sure to benefit humanity. I accord-
ingly support the Resolution.”

. The Hon’ble Mr. Madhu Sudan Dass:—*8ir, during the
discussion that has followed the Resolution and also when the Hon’ble
Mover was putting his Resolution before this Council, I frequently heard
the use of the expressions * Western’® and * Eastern’® systems of medicine,
~and it was also said that they differed. There can be no two systems of
medicine ; medicine must have one scientific basis and one object in view.
The object in view must be the cure of human diseases, and different
systems followed in different countries may differ as regards the medicines they
use, the drugs they use, or the instruments they use—such instruments differ-
ing in one country from those in another according to the advancement in cther
sxiences made in each country. What must have been the origin of all medical
science? If we go back to the primitive state of man, he must have gone about
in a state of barbarism ; disease must have overtaken him; he must have
picked out some drug, used it and got cured. That was the first step of medical
science, and then, as society advanced, the information collectod by a number of
individuals was tabulated. It was all in its origin empirical in character.
Afterwards, the information has been classified, and has assumed now tha
dignified name of science. It is but natural that in the East—in India—man
must have resorted to the drugs which are naturally produced in India, ard it
is equally natural that in the West man must have used drugs obtainable
in the West. The West advanced and with the aid of chemistry they
prepared different tinctures, and, whereas the kabiraj now prescribes a heap
of weeds, Burroughs and Wellcome harve made compressed tabloids of these
weeds. It isa question of mere dimensions. All that this Resolution asks, is
whether there is not sufficient material in India to form the basis of an
investigation, and is it not likely that such investigation would bring to light
the accumulated result of the experience of thousands of years? Science, lgil:-,
is nothing but the classification of the result of human cxperience. What is
science after all? Beignce is nothing but a survey of nature. Man looks
round him and sees different objects, studies the nature of these objects, the
virtues of the plants, and then he deduces his conclusions, and these conclusions
form the basis of science, the result of sciwntific research. The Hon'ble Afr.
Banerjee said ‘if it is possible to build a science on it.’ I donot understand
why he should have gone o far as to doubt the poasihility of it."

point of omromole Az, Snrendra b Y N
n, id not dou poseibility at all. I simply quoted

the words of the Resolution. I said whether it possi possi

Government was the only body to do it " POl 8o, ifpossible,

The Hon'ble Mr. Madhu Sudan Das:—"I
we have the acoumulated result of the experience of agu,m’;lt’l:itt l‘::.ltm
not died away. The very fact that, since the incoming of the British here
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the Western system of treatment has prevailed to a large extent and has
received much patronage from the vich and the influcrtial, but, notwithstand-
ing all these disadvantages against it, the fact that the iudigenous system has
survived, shows that it lias a vitality of its own, and that vitality it draws from
the very nature of the soil and the environmeais of thy countiry. Con-
requently, it is not ot all desirable that such a freasure, a treasure which in
fact is the accumulated result of such long experience, should be allowed
todie out. In my own time I have seen, Sir, there was a time about
45 years or half a ceatury ago, when the Euaropean doctor coudemned
dals (sour milk). Now, Isuppose, that daki is preseribed by every docior.
Men who are lovers of science pick up anything that really contributes
to the health of mankind; it does not matter whzther it is from the
East or West. Discase is the same whether itis in ihe Liastern body or
Western body. A healthy Westerr. body is just the same as s healthy Eastern
body. Consequently, 8ir, I think thut this is a thing which should not die,
while we are spending lakhs and lakbs to preserve a monument like the Taj
Mahal, or anything of that kind which was meant to commemorate the life of
one person  We should net be justified in allowing to die a system which has
preserved in the past the lives of millions and millions, and is now doing the
same work on the same scale. Should we be justified in allowing this to die?
And to die of what? Financial starvation—to die fiown lack of sympathy
{from Governmeunt.

“ With these remarks, I heartily support the Resolution.”

The Hon'ble Mr. Qumrul Huda :—* Sir, we have all heard with
interest the history of the Ayurvedic and the Unani sysiems of treatinent
just given by the Hon’ble Mover of the Resolution. Ayurvedic science flour-
itbed in India during the period of its highest civilization, and when the

ter part of the world was very little acquainted witk science. Unani, or
generally called Hikmat, held its sway in Spain for about 860 years. In Jgypt,
it alone relieved suffering humanity and saved the lives «f wany till a compara-
tively recent date. The Hon'ble Mover in his lucid speech has sufficiently
proved the fact that these ancieat sciences—antiquated though they may look
to a bizoted mind—are not such asto be left neglected and permitted to be
buried in oblivion. 1 have heard remarks to the effect that Halims
snd Kaviraja are quacks, but that is not the fault of the science these
men proless t6 know, but ihe ignorance of the science oa the part qf the
man who passes such remark. It may be admitted that thuse anciert sciences
bave not kept pace with the progressing Europesn world.  With the changes
ard the circumstances brought about by time, many so-cal ed Halinus and
Eacicajes have crapped up who cannot Lave the least pretensions to the science
to which they falsely profess to belorg. 'They a e rather a s'ur on the profes-
sion. In these days tbe example of so-callec Hakims or Baids will not be
found wanting, who never learned or studiel the science, but prt?!en'd to be
Hakims because their grandfathers or great grandfathers in their time were
renowned Hakims and had left some well-tried preseriptions. Adumittedly such

retenders are a scourge and danger to the lives of Indian peeple. But why
Lre such miserable and dangerous degradations crept iuto these noble
scienres ? The reason is ot far to seek. The old institutions ior nn_nam:.g
knowledge in this science were swept away by the change of kingdom, an
no suitable institutions were found to take their places. When there was no
oritarion or standard left to judge the merirs of those who claimed the know-
ledge of the science, it was a good day for the imposters to call themselves
Hakims or Kacirajes 0s it suited their sweet will. Fearing a similar dugrada-
tion of the Buropean system of medicine, the Government was justified in
introducing in this Council the Indian Medical (Bogus Degrees) Bill, though
the cause of apprehended dauger was not the same nor very s’Jmllnr‘ )

Tt is well known to the Government that there are still people ia the
land who have a preference for the Unani or Ayurvedio systems of treatment
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The Resolution we are discussing seeks, in a manner,- for the si\;mpathy of the
Government towards {hese ancient scicnces. Any action taken by the Govern-
ment to teach these sciences on a scientific basis will shut the doors against
pretenders and imposters. Naturally, it will improve the present condition of
Hakims and Kavirajes. Thus, it will save the lives of many Indians who die for
waret of proper tresiment. There are a few Madrasas for i and some
colleges fer Ayurvedic science in India. Let these be taken under the super-
vision of the Government, and I am sure in not very long time they will be
turned into model Tib Madrasas and Ayurvedic colleges.

# With these few words, I support the Resolution ™

The Hon'ble Sir Pardey Lukis :—* Bir, although 1 cannat
agree with the remarks in regard to the alleged unsympathetic attitude of the
Indian Medica! Service towards the indigenous systewms of medicine, it gives
me very great pleasure to beable, on this occasion, to associate myself with the
Hon'ble Mr. Surendra Nath Banerjee in supporting the motion of my Hon'ble
friend Khan Bahadur Mir Asad Ali Kban, a motion which deals with prac-
tically the same subject as the Resolution recently proposed Ly the Hon'ble
Dr. M. N. Banerji, viz., the provision of competen! medical aid for people in rural
areas. The motion now before us deals with a subject to which 1 bave devoted
considerable thought during the 36 years of my residence in the Fast, and as
1 said the other day at Indore, the longer I remain in India and the more I seec
of the country ang its people, the more convinced I am that many of the
empirical methods of treatment adopted by the Faids and Hakims are of the
greatest value.

* I may say also that I do not recognise any fixed line of demarcation
between the Eastern and the Western systems of medicine. The main difference
between the two is, that whereas one has advanced the other has remnined
stationary, and that is why I am an advocate for the placing of the ancient and
indigenous syst of icine upon a scientific basis, thus increasing
their usefulness. Modern medicine, as we know it to-day, is very different
from the rough methods of treatment of the *barber surgeons,’ and we are
ourselves only just emerging from the slough of empiricism. I well remember
that in the early seventies, at which time disease-causing bacierin were
unknown, I was almost howled down when I tried to deliver an address on the
germ theory of disease before a Students’ Debating Society. Hon’ble Members
will recollect also that, until a few years ago, we believed malaria to be due to
foul air, as its name implies.

“ WhE then should the Allopath arrogate to himself the right to appro-
priaie for his individual benefit all new discoveries, denying thess privileges to
the practitioners of other systems of medicine ? This appears to be especially
unfair when it is borne in mind that PO per cent of the Indian population
live in rural areas where tbe Paids and Hakims are—and will be for many
years to come—the chief attendants of those dumb millions alluded to in
recent speeches in this Council It was in view of this, and in the hope
that something might be done to raise the status and improve the educa-
tion of Faids and Hakims, that I insisted on a definite standard of
education for the new type of vernacularly trained village practitioners which
it is proposed to create, for I am strongly of opinion that, in the interests of
the masses, the improvement of the education of those who profess the indi-
genous systems of medicine is guite as important as the invention of a lower
grade of Allopathic practitioner. Personally if I were ill, I say frankly that I
would prefer to be treated by a Vaid or Hakim rather than by a bai doctor.
I resent strongly that spirit of medical trades-unionism which leads many
modern doctors to stigmatise all Paids and Hokims as quacks and charlatans,
andl'lha].l_alny:bopmdo!thntwtthatlvuri to have
the fi p of two such learned men as thelate'ﬂnn% Shafa-ud-dowlah
of ¥yabad and Kaviraj Bijay Sen of Calcutta. I will not trouble
8 lsy audience with all the evidence that exists to show that many of
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the so-called discoveries of reccent years are merely *re-discoveries’ of
facts known centuries sgo to the ancients. I will merely remark that
I am noi alone in my opinion as regards ibe value of the ancient
systoms of medicine. If Ierr,Tdo so in good company, amongst whom I
may mention my fricod and former colleague, 8ir Havelock Charles, Colonel
King, of Madras, to whom India owes the magnificent Research Institute at
Guindy, and that distingunished Sanitarian, Dr. Turner, the Health Officer of
Bombay. For these reasons, Sir, it gives me great pleasurs to be able to
announce that T am authorised to accept this Resolution on behalf of the
Government of India.”

The Hon'ble Mr. C. Vijiaraghavachariar :— I wish to say
a few words, Sir. In associating myself with this Resolution, I thank the
Hon’ble Burgeon-General Sir Yardey Lukis for the cordial sympathy he
has extended to it. It does seem 1o me that there is some considerable
difference of view between the Hon’ble Mover of the Resolution and the
Hon'ble Sir Pardey Lukis, whohas been somewhat misled, I think, by the
specches made iu support of the Resolution. I am against tresting the
Ayurvedic and Unani syslems of medicine as ancient monuments. I protest
against it. I am also ugainst providing the rural population with inferior
practitioners, whetber you call them Ayurvedic or Unani practitioners,
or by whatever mame you call themn. If the Ayurvedic system and the
Unani system arc worth investigation they are worth investigation in the
name of mankind, and not in the name of the rural poor. I come from the
rural poor and 1 protest against the rural poor being treated as an inferior eet
of human beings to urban and suburban poor. What we want is, that the
soienoe—whether it is a perfect science or an imperfect science—should he in-
vestigated for its own sake apart from the uses to which it could be put in India
1 also protest against having two sets of medical students and medical facilities
in India, one for the poor and one for the rich. What we want is, that the
medical future of India should be that, wherever people cannot afford to pay
for such medicine and such medical aid, they must haveit gratis or at half rates.
Whether rich or poor, from Prince down to peasant, we must have the highest
benefit which scientific skill can afford to us. The idea of two sets of
institutions according as the people they will serve are rural or urbam, rich
or poor, is most vicious in principle and calculated to produce needless
distinctions.

1 also protest against the statement that the ancient medical systems
of India are entirely empirical. They had a scientific basis ; they reached
a certain degree of perfection, as most things in India did. There was
progress, political progress, economic progress and progress in everything
else; but for reasons we need not investigate now they came to a stand-
still, and medical science shared the fate of every other science. Then,
the Hon'ble Sir Pardey Lukis made a claim for western medical science
that it was advanoing. “ I admit it is advancing ; but T bglim it is advancing
mostly and only in one direction, namely, surgery. It is true surgery has
decayed in India. If you look into any of the ancient books on surgery, you
will find innumerable instruments that we cannot identify : they are named.
Bones nre also named. I believe something like 600 bones are named in
Sanskrit literature, and over 140 or 150 surgical instruments. We don’t know
how to make those instruments now. But that decay began—it was not
merely stationary but dmrgai-—-may be granted ; while surgery has advanced
in Burope to an extraordinary d . But not Allopathy or anything
else along with it. And one can understand why Europe has become the
most military aation in the world, and it has summoned to its aid the science of
inflioting the most deadly wounds. Those who know how to inflict the most
deadly wounds must pergome also know how to oure them ; for the two sciences,
the science of inflicting the most cruel wounds on little or no provocation on
women and children, and the soience of surgery, are very intimately connected.
I will not deny you this advantage. I freely and frankly admit thet Burope
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has made marvellous advance in the matter of surgery. DBut I deny that
they are superior even now in the watter of treating diseases 1o the
Ayurvedic and Unani systems of medicine. T am entirely serious when I say
this. What is the practice in Sowhern India? My friend, the llon’hle
Mr. Surendrarath Banerjee always speaks for Bengal.  Let e for once speak
{for Southern India, although we. members of this Council, ought to speak
for the whole of India and the whole of Barwa. In Southern India this
js the practice. In all matters of acute diseascs, pedple — even the best
educated people—lave recourss to English medicive; but in all watters of
chronie diseases, diseases which require lorz and patient treatment, they
abaidon wesiern treatment, and take Unani and Ayurvelic medicines, I
am pot talking of the poor; I am not talking of thase whe cannol affurd it
T am talki: g 0. all the penple, bot' rich and poor.  Tiey al! Lelieve that Euro-
pen doctors are the best for providing prompt provisi:nal remedies in acute
cases and ar.esting their course, where that has to b- dane; but somehow they
have zot the belief that Eurapean medical seience has net got good inedicines to
get rid of the disease altozether, and they therefure have recourse to the cele-
brated hakims and kacirajes.

I can also quote the cass of Japan, though I forget the exact authority.
how has it been therc? Japan, as we all kuow, learni everything that tho
world could teach her, and it learnt the science of nedicine, like every other
scieuce from the West. 8he put the two tugether, her own science and western
science, blending thew into one and thus evolvedl a new system. With what
result? In the Russn-Japsnese War, she was able to cure 75 per cent of ber
wounded soldieis, while Ilussia was unable to cure 23 per ceut. What we
want is, a thorough investization of Indian medical science, whether you call
it Ayurvedic or Unani 18 immat »ial; overhiaul the whole of it and the
medical future of India should be & State system in which, as in the Japanese
State system, without any name the whole of medical science should be a
blended mixture of the Ayurvedic, Unani and Western systeins. No matter
where the irstitutions are located, no matter who are the patients rich or
poor, that will be tiie system used. If the wcvernment is goinz to give us
anythicg less than that ; if you reduce your cordial support to the liberal support
that you gave to the poor Resolution of the Hon' {:]Dr. Banerjee the other
day, I am very sorry for the motion, and Iam very sorry for the support
given by the Governmeut of India. What I want is, that there should
be an instalment of tie future attitude of the Governmeat, a formulation of
that atiitude now. We should thoroughlv investizate these ancient systems
of medicine, introduciog Chairs into Aledical Colleges for Oricotal medicine
and Chairs for all that is good in wriental medicine. If that is not done, do
what you like, the Oriental systems are bound to perish.”

The Hon'ble Pandit Madan Mohan Mulaviya :—1 feel
thankful, Bir, for the dissussion which has taken place on this Resolution.
I also fecl thankful to the Hon’ble the Surgeon-General for the sympathetic
support he has given both on his own behalf and on behalf of the Goverc-
meut on the subject. The duty of the Government in this matter is very
clear The Government finds that the systems in vogue in this couutry are
the Unavi aod the Ayurvedic, and that millions of people resort for medical
help to those who practise these two wystems. Itis, I submit, clearly the
duty of the Government ~ a humane call on the Government—to see that those
whe practise these systems roceive the best education that can be given to
them, so that they may be able to render the utmost aid, and also to minimise
tle chances of their doing any disservice to the people they serve. In that
'IC'WI:E.,M with my friend, the Hon'ble Mr. Vijiaraghavachariar, that the
object shoull not Le to confine thesystem of ed:ecation in the Ayurvedic
and Unani systems 1o thoso who are to be educated in the proposed vernacular
schools, but that there should be a proper iecognition of the worth and utilit
of these systems. In order that it should be so, there are only n few facts u-hidr

.
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have to be recogniced. I ihink that the Resolution is somewhat unhappily
worded in that respect, because it speaks of an investigation to find out whether
the anciont and indigenous systems of medicine ean be placed upon a scientific
basis. 1 sub nit, 8ir, that the true view would be that neither the Western nor
the Exstern system of medicine rests very much on a scientific basis ; or rather
to put it in a diff went way, that (he ancient and indigenous systems of India
are not more seiantific nor less scientifiz than the weslesn system of medicine.
But the fact is that the triumphs and discoveries which "science has made
have gone very much fo serve and improve the western system of medicine,
This iz an undoubted and indispatable fact, and to that fact we ouszht all
ty be gruteful Surgery has made undoubtedly great strides. In that respect
the ancient systems Jagged; as my friend has pointed wnt, we have to
bring up the knowledge of surgeryin the ancient systemns of medicine up to
date by incorporating a knowledge of western science in that direction;
but in the matter of Materia Medica, in the matter of diagnosis and treatment
of discase, the ancient systems of medicine bave a great deal yet which will
crmpare favourably with any other system. I am not concerned here, nor
am I qualified, to institate a comparison between the two systems of medi-
cine. My object is to point out that, as the Government finds thas in this
vast country a very vast number of His Majesty's subjects do place faith
in the ancient systems of medicine, do resort to it in ill-health and times
of trouble, it is the duty of Government to see that those who practise these
systems of medicine receive the best possible education which can be given
to qualify them for their profession. In that view, I hope that the Resolution
will be taken up by the Government, not from the point of view of placing
the indizenous systems of medicine on a scientific basis, but by promoting
a systematic study of those systems alongside of the study of western medica

science. It is a matter for saduess that for a long time, one lundred years and
more, this duty has not been pressed upon the attention of Government. Itisa
pity, but it is never too late to begin a new reform, and in this matter I am
very thankful that Government have shown an attitude of sympathy and
willingness to institute an inquiry into the subject. 1 only hope that that
inquiry will not be in the futile direction of placing one or the other system of
medicine on a, scientific basis, but on enriching the indizenous systems, by
incorporating all that is best in the modern system and all thatis lacking in
the ancient system, of blending them together in such a way, that it will serve
mankind in the best possible manner to the benefit of the ]:]xaoPle and to the
immense credit of Governmeat. I strongly support the Besolution.”

The Hon’ble Ehan Bahadur Mir Asad Ali Khan :—* Sir,
I do not think it is mecessary for me to make any speech at this stage.
T wiust thank Sir Pardey Lukis and the Government of India that they bave
been pleased to accept my Resolution. I must also thank all my non-official
colleagues for their suport of my Resolution.”

The Resolution was put and accepted.

RESOLUTION RE EXHIBITION OF WAR FILMS IN
SCHOOLS.

The Hon'ble Mr. Dadabhoy:—I beg to move the following
Resolution :—

That thi il recommends to the Governor General in Council that steps be taken
b G:nrmn:}:: fm ::lxibitio::n ia:a:l schools and volleges under Government mnh‘vl of the
o’Bei-l war tilms, tand for the introduction in “-i:a g _m"! of the graph for the
impartation of instractisn in bygiene, sanitation sgricultare,
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“T need bhardly commend this Resolution to Hon'ble Members with any
lengthy remarks. The utility of the cinematograph as an instrument of
instruction is obvinus. As Professor Gregory of Glasgow pointed out, it ‘is the
most complete and the most vivid method of illustration.” It is very useful in
the teaching of geography and natural history. Besides, in the words of Pro-
fessor Gregory—

“In technizal educstion the kinematograph promises to afford incaleulable help. It will
give medical stndents in all parts of the world the opportunity to observe ppecial surgical
operations, and ‘o sec them even better t.!::ul_ chey ecould do if present atthe operation itself.
It will, moreover, display costly industrial processes {o students who heve no chanee of
seeing them in actual practice.”

#In America, France, Germany and Japan the cinematograph has been
introduced iu schools. The Americans disseminate uscful knowledge about
phthisis and otlier diseases, and the iy and mosquitoes through the cinematograph,
and in Penusylvania it is used to great advantage in agricultural and horticul-
tural education. In England, doubtless, Government has not done much ic
the line, but political, charitable and municipal organisations requisition the
services of the cinematograph for their special purposes The Women's Impe-
rial Henlth Association cominunicates valuable information through the
celluloid film. Its employment in schools for instruction is likely to be
appreciated most in India, and the stort experience wo have had of it justifies
tgu conclusion that ii has already gained a firm hold upon the popular mind.
It fitsin weli with the ancient traditions. The Banskrit lore, the richest
perkaps in the world, for centuries was transmitted from generation to
generation by word of mouth, and representation either on the stage or
in the villace fair by means of shows has always furmed one of the most
effective agencies in the education of the massea It is true according
to the Western test of literacy ss appliel at present, the bulk of the
people are submerged in ignorance, but so far as the high ceste Hindu
population is concerned, thanks to the efforts of the |peripatetic expound-
ers of the shastras amd the great epics, and of the organisers of the
village shows, there is & considerable amount of ethical and spiritual knowledge
even among the common people which helpsto imbue them with sober ideas
and a lively sanse of their duty towards their King and country and towards
themselves, and gives them a general refinement. And this knowledge has
survived through centuries of chaos, misrule, war, rapine and successiva foreign

s ions. The Mahomedans also have similar agencies for popular educa-
tion. They have their mullahs and their fairs from time immemorial. And
pot only that : They have been influenced to some extent by the Hindu
institutiors. It may be broadly stated that, barring the aboriginal trihes
inhabiting the hills and the jungles, the peoplelave depended more upon
shows than anything else both for the education and the delectation of the
masses. * Nature study * similarly, about the necessity of which we hear so
much nowadays, has been one of the principal courses of ediication in orthodox
Indis. The asrams formed the schools of Hindu India, and situated as they
were far away from the hubbub of the towrs amidst hills or beautiful forests
or on the banks of the wighty rivers, hill streams and rapids, the scene afforded
the amplest opportunity to the [ndian pupil to imbibe all that & rich and bounti-
ful Natnre has to impart to the earnest inquirer. Life in the asrams was
in itself a course of stucy of inestimable value. But the order has changed;
new facturs have ‘come into play, and the conditions of life and study of
the presunt day have destroyed the corrective and ennobling influence cf the
indigenous system of education. And informed opinion is that this has not been
all to thegcod. Webave lost much that was vagnnlalo in the previous system.
But the die has been cast ; a reversion to the old methods i not to bu serionsly
thought of. Bound progress will lie in the judicious use in the schools and the
colleges of the great scieutific inventions of the world, alongside of the
conventional instruction throngh secular books, with additional instruetion in
religion wherever practicable.

* Now, Sir, the Europenn War that is going on, the test in the history
of the world, should not be lost upon the yonthf‘nl uctions?l“the people of the
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country. The youths are the hope of the future;they will be our future
citizens. Any effort to strike their imagination with the might of the great
Bmpire of which India, through the wise Dispensation of Providence, forms
an integral part, to instil in their minds a due sense of preportion, and to give
tiemn a proper idea of the responsibilitics of the coveted Iimperial citizen-
ship, can never fail to have upon the country as a whole the most beneficial
and abiding influence. Years ago, after the Chitral Exped:ticn, a Military
Tournament was arranged in Caleutta by Colouel Chattertor, and it
was un cHeclive demonstration of the military strength of this Indian
Empire which appealed powerfully to the Bengal public. FEven now as
we discuss this resolution a Military Tournament is held in Caleutta for the
War Fund.  But the necessity of lolding euch Tournaments is no longer
{)resem after the introduction of the cinematograph. Every manceuvre, every
ittle detail of the movemenis of colossal armies, the explaits of the invincible
Royal Navy, which is the bulwark of the political independence and the
commerce of the British Ewpire, the couveyance of war inaterials and provi-
sions, the transport of troops and of volunteers going to the Front from India
and His Majesty’s Overseas Lominions under an impelling sense of duty,—in
short, the numerous details of the huge machinery employed against the might
forces of unserupulous militarism, can be exhibited before the Indian public
through the cinematograph at a minimum of cost and the maximum of profit.
And it is of the first in:portance that the impressionable: oriental youth should
have lajd before hiin the uzique object lesson of this great War. Tt is desirable
in the interest of law and order, it is necessary in his own interest
that he should have a: ocular demonstration of the military resources
of the British Empire, and should have a correct idea of his insienificance
against forces so highly organised and so Jarge, as also of his important and
dignified position as an Imperial citizen. Even the casualties will have their
lessons. The war filme are incalculably more valuable as instructors than
the wounded soldier of the puet who could ‘shoulder his crutch and show how
battles are lost and won.' But we must necessarily have the official and
authorised films. And Government can only reasonably be asked to exhibit
these in the achools and the colleges under their control.

“Bir, the Resolution also recommends the introduction in them generally
of the cinematograph with a view to impart instruction to the pupils in
bygiene, sanitation and agriculture. Such instruction is admittedly absolutely
necessary. Demonsiration lecturcs on Lygicne at least with the help of the
magic lantern are familiar to us, and, as shown above, the cinematograph can
be made to serve our purposes better thau the magic lantern. Thrsugh it a
continuous whole can be shown instead of individual parts by means of slides.
And films can surely be made without much difficulty to demonstrate clearly
and effectively sanitary methods and improved agricultural methods. The
principles will be more readily grasped and much longer remembered by even
the most carelessstudent who feels bored and puzzled by duH and difficult
text-books. The cinematograph so amployet_i \\jill increase the attrac?.mnsof
the public institutions, and will help to excm:t in the student a real interest
inthe subjects .which cannot but be productive of the best of results. Dr.
Bumpus of the Wisconsin University attaches great value to the cinematograph
as an instrument of popular education.

« T shonld notice here two objections that are often raised to its employ-
ment in schools. It is said the exhibition i3 too trying to the eye and has a
deadening effect upon the intellect by exposing too much. The first of these
contentions is of dubious scunduess and the second appears illogical. Expe-
rience does not lend support to the theory that the eyesight becomes damaged
by following cinema shows, ‘The other argument is, however, far more serious,
but lacks substance. If demonstrations, pictures, maps and lantarn‘leutum
do not militate against the sound Erincipie of education that the pupil should
be encouraged to exercise his thought gnd imagination, it is di c‘ult_ to
see how visualisation by means of the cinematograph does. The principle
is the same. On the contrary, these realistic shows, to my mind, dispel wrong
notiona.



852 RESOLUTION RFE EXHIBITION OF WAR FILMS IN SCHOOLS.
[ Mr. Dadablioy ; Mr. Mant.] [ 16T MarcH, 1816.]

“The cost of the experiment, I believe, will not be prohibitive, and in
view of the solid gain anticipated, is well worth incuring. Moreover, the
whole thing can be munaged economically if, inslead of attempting to provide
each school and college with an apparatus, important places are sclected as
centres, and exhibitions in all institutions within each contre are placed in the
hands of peripatetic operators who will tour throughout their charge at regular
intervals. Tt is likewise easy to recoup the maintenance charges as also the
initial outlay by charging the pupils a small fee which nobody will grudge to
pay.

“ &ir, in consideration of all these facts I ask Hon’ble Members to adopt
this Resolution. I am confident the sugzested departure will be welcome to
the people. It has already becn mooted in the Press and by enthusiasts, and
I ought to mention that, except as regards the suggestion of the employment
of the cincmatogrsph fur instruction in agriculture, the Resolution follows the
lines of the inspiring leaderette on the s ubject in a recent number of the Times

of India.”

The Hon'ble Mr. Mant:—"I am sure that this Resolution will
command general sympathy. Probably every Member of this Couuncil who
Inoks back on hisschcol days will be able to recall some dull moments when
he would huve welcomed an order to put aside his lesson books and go to an
exhibition of moving pictures. Whether this diversion would have been good
for his edunecation is another matter.

“The attitude of the Government of India towards the Resolution as a
whole will, I understand, be explaived by my frisud Mr. Sharp. I propos: to
deal only with a sma’) part of it, vie., the idea of imparting instruction in agri-
culture by meats «f the cinematograph. The scope for activity in this direction
is at present extremely limited. Awgriculture is not taught at all in toe ordi-
nary schonls, and, as the Hon'ble Mr Hiil explained to the Council last week,
the Conference on agricultural education recently held at 1'usa came to the con-
clusion that all attempts to teach it as a subject in primary schools shoull be
definitely abandoned. The accepted policy is to ieach agriculture ouly at
special schools and colleges, wuich are as yet ve:y few and far between, though
it way be hoped that one result of the Conference will be to increase the
number of these scbools.

“In one province, viz., Bombay, a very promising start has been made
with vernacular agricultural schools ; but the success achieved has been chiefly
dus to the fact that the instruction is imparted on strictly practical lines. The
boys actually cultivate the land themselves, and are shown how to do this to the
best advantage. It is very doubtful whether the ciuematograph would be a
useful supplement to education of this kind. I undeistand that some filins
bave been manufactured which will show a bud suddenly burst into flower.
This is no doubt very wonderful, and it is possible that the advauced student
may learn something frum films illustrating the groth of plants,. But to the
ordinary school boy such a picture would be of doubtful value It is just as
likely to bewilder as to instruct. By compressing one of nature's slow pro-
cesses into a few moments of time, it distorts the facts of nature, just as & con-
cave mirror distorts the faces that it reflects. This sort of picture seems to me
to be very similar to the performance of the conjurer who translates a mango
seed into a tree. If it conveyed anything to the mind of the school-boy, it
would probably give him the impression that flowers grow faster in Eurmn
than they do in Indis. For the purpose of exhibiling pictares of plants, the
magic lantern is, in many respects, superior to the cinematograph, as it does
not misrepresent the facts, and the image can be kept on the screen while the
teacher is explaining it. It is, moreover, cheaper, more rtable, and muoch
easier to work. The Agricultural Research Iustitute at Pusa is already doing
8 good deal in the way of producing lantern slides, especially those illustrating
i‘;té.s life dh;]lwri: of gﬂd“l:il inm‘!ﬂ- Tbehlun.ltitute has ributed over Suu

these slides to agricultural co and bas sent another 400 to Directois of
Agriculture and to Agncu.ltunlgochﬁl.u On the outbreak of an insect-
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Pest among crops, it has been found very useful to take a magic lantern to the

ocality and show the villagers slides of the insects concerned. We have some

sﬁemmens of ihesc slides in the Secretariat and I shall be very glad to show

:hem to the Hon’ble Mover or any other on’ble Member who may care to see
em.

““There are of course many agricultural operations which the cinema does
not distort, and which it would be very useful to exhibit in India. If suitable
films could be obtained, which is by no means an easy madter, the cinematograph
would be an admirable medium for illustrating the working of agricultural
machinery and numcrous processes of manufacture subsidiary to agriculture ;
but exhibitions of this kind are, I think, more suited to a general audience and
especially to the adult agriculturist than to boys at school. It is to be hoped
that more films of this nature will gradually liecome available, as they would
be of great value in giving the Indian cultivator a vision of the wide field of
im'f)rovement that lies open to him. When one sees the rabbish that is
ordinarily exhibited on the cinema, one cannot but feel that the public taste
is bound to rebel against it, and to demand the prescntation of inore serious
and useful subjects. .

“I am so far, 8ir, in sympalthy with the objects of the Mover of this
BResolution, but as I have alreas; explained, I am doubiful of the advantage
of introducing the cinema as a part of the curriculum in our agricultural
schools and colleges. There is also a serious objection, which, it seemed to
me, was somewhat lightly dismissed by the Hon’ble Mr. Dadabhoy, ¢iz., that the
cinema constitutes a grave danger to the eye-sight of the rising generation,
My friend, Mr. Sharp, will be able to give the Council more precise information
on this point, and he may perhaps be able to devise an amended form of Resolu-
tion which would be acceptable to the Government. As the Resolution at
present stands, I am afraid that, from the point of view of- the Department of
Agriculture, I cannot support it.”

The Hon’ble Mr. H. Sharp:—“I understand that the general inten-
tion of this Resolution is the encouragement of visual iustruction. Any such
movement is to be welcomed, and is indeed fully in accord with the policy of
the Government of Indis as declared in their Resolution of 1913. T should like
to take this opportunity of recounting very briefly sume of the steps which
have been taken to this end. .

I think I may say that all provinces are now fairly supplied with wall
pictures for schools and with magic lanterns. I can certify from experi-
ence that some provinces have 1onga%esn supplied with these things, and that
inspecting officers carry lanterns about with them and exhibit them even in
the village schools. I can best give an idea of what is being done by referring
Hon'ble Members to a press note issued by the Governmeni of Bombay on the
4th Aungust, 1914 It shows the following facts—

«In 1910, the Direstor in Bombay urged that the lantern should be used
as an aid to the study of history, geolﬁzaphy and science, and further, in con-
iunction with touring officers of the Agricultural and Sanitary Departments,

or the display of agricultural and sanitary facts and pripci{ales. Em
Govarnmenll:a{ligh school and training college was accordingly prov
with a good lantern, and a collection of slule§ Wwas accnmu]atcfl. Next, Deputy
Inspectors of schools and some of their assistants were provided with lanterns
and slides for the promotion of general and sanitary knowledge in primary
schools in rural areas. A sum of Rs. 20,000 was sanctioned for this purpose,
and an officer was placed on special duty to instrucl the teaching and gnspe;chng
staff. But, since lantern displays cannot be of frequent occurrence in village
hools, it was decided to suppl t them with sets of stereoscopic pictures,
and to provide for every three Local Board schools a sel of two stereoscopes
and s number of stereoscopic pictures. Two sefs, each of 250 pictures, have
been prepared—one for primary schools to illustrate the readers, the other for
secon sochools. Each Board school 36 pict out of a set inter-
W with other parts of the set. Each secondary sohool has a full set
of
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“ I am not aware whether other provinces have thus specialised in stereo-
scopes. But this description from the Bombn{ Presidency gives a good idea of
what is being done by Departments of Public Instruction in regard to lanterns,

“ Again, with reference to hygiene and sanitation, which are epecially men-
tioned in the Hon'ble Alr. Dadabhoy's Resolution, the Ion'ble 8ir Pardey Lukis
and the Sanitary Commissioner have kindly supplied me with a good deal of in-
formation regarding what is being donc. Thus Major Glen Liston says that, at
the Bombay Bacteriological laboratory, he Las a collection of ten cinematograph
films illustrating medical subjeets. e is auxiousto prepare his own films, and
the Government of Bombay have sanctioned money for a camera. There is also
an ample stock of slides at Parel, and illustrated lectures have Leen prepared
on various subjects—plague, dracontiasis and tuberculosis = A set of about 165
slides on hygiene has been ccllected in Simla. Sets of slides dealing with sani-
tation arc now for sale with private firms, and this fact hasbeen brought to
notice. Further, the SBanitary Commissioner has provided me with s description
of what is being done in Bengal. Threc Assistaut Surgeons are attached to the-
Education Department, and Provided with a lantern and a set of slides dealing
largely with malaria and its prevention. The Sanitary Departinent also bas
two lanterns and three or four complete sets of slides on malaria for loan. These
lanterns are also used for giving lectures at agricultural fairs Now all this
shows that a good deal isbeing done. But this Resolution would go further
than lanterns and stereoscopes, and raises the question of the cincmatograph
and education. Quite a lot hius heen written on this subject. I propose briefly
to state how the question stands at present.

“The cinematograph appears to have a certain vogue in schools of
some countries, especially in vhe United States ; and some Awcrican writers
consider it an admirable adjunct to education. On the other hand, many
opinions have been expressed unfavourable to the usc of the cincmatograph
in schools. Thereis, in fact, considerable divergence of opinion on e
subject. I need not multiply instances. But a report made by the Chair-
man and Director of Education to the Lanpcashire Elementary Sub-Com-
mittee states.that, with Ter{l few exceptions, all the teachers interrogated
on the subject agree that the shows are detrimental to children. An invesli-
gation e at a normal training school in the state of Ohio resulted in nearly
all the pupils declaring that they were the worss for these displays, and were
afflicted with head-aches and eye-strain. A Conference considered the matter
in 1913. It war found that the experts were divided as to the educational
value of the cinematograph. The London County Council decided not to
proceed with its experiments at the Polytechnics. I should add that I have
gathered these facts not from official sources, but from educational periodicals
from time to time.

““ Why should there be these misgivings about the cinematograph ? At first
sight, its advantages would appear to be obvious. It interests children, who
naturally love movement and colour. It can make a dull lesson pleasing. It is
an advanced form of viFaal instruction, and it is useful for demonstration in some
hi%er forms of professional training. Moreover, in what has been written on the
sul » there is a 30od deal which shows that it is recognised that the cinemato-
Fraphhaacome tostay, and is taking an ever increasingly important partin town

ife, and that therefore it is better to organise displays for children on suitable
lines rather than allow them to seek tion in ci tograph halls
where the dngl.-f“m not arranged with reference to the requirements of
children. This last is of course & negative argument, and is not necessarily
fiattering to the cinematograph. But, on the other hand, it is urged that there
are positive dangers abont the cinematograph in schools. The displays tend . to
bring children together in crowded and perhaps ill-ventilated rooms. ~ Pace my
‘Hon'ble friend, evidence shows that attendance at the ocinem n&h bas &
detrimental effect on the eyes and evern the nerves of children. .(.)hl:fy o other
day, I observed in a leading article i:. one of the best kuown papers in- Indiy; a
statement that the eye-strain resulting from the cinematogra g

phis demanding
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the close and critical attention of all physicians who have a care for the rising
generation 1 understand that efforts are being made to overcome thess
physical disadvantages. Dut therc is also doubt uhout the mental effect. The
cinematograpl is exciting. It stimulates, hut does not arrest, attention. The
realistic nature of the films leaves too little to the work of the imagination,
and I hold that the imagination is une of the most potent faculties in the young,
and a faculty for the development of which complete representation is an actual
error. Again, ilie Saunitary Commissioner tells me, as the result of experience,
that, in matters of sanitation, for rural iracts, the simpler and cruder the picture
the better is the result obtained. There are also difficulties of other kinds
The production of suitable films is not easy. It is not a paying proposi-
tion compared to that of popular films. The subjects require very special
treatment. TIn order to illustrate this difficulty, I had intcn‘ied to read a pas-
sage from one of the reports of the Commissioner of Edueation at Washington,
the writer of which isan enthusiast on the educational use of the cinematograph.
But it is late and the passage is long, and I must content myself with saying that
it shows that it is difficult to procure films which give a faithful representation of
facts (a point made in Mr. Mant's speech aiso) ; indeed, that children sometimes
ask the teachers which they are to Lelieve—the text-book or the cinemato-
graph: and that the supply of films is inadequate, the distributing agents bein,
interested in the popular side of the business, which is more lucrative. Indeed,
it seems that at that time no manufacturer in America turned out educational
films in sufficicnt quantities, though films werc procurable from England,
France and other Europear countries.

* Again, there are other things. The cinematograph is not so easy to work
or to lecture to as are the commoner forms of visual instruction. The cost of a
good film may run into hundreds of pounds, and of its loan into thousands of
rupees, and I may add that films do not last for ever and in fact are rather
destructible. Some idea of the cost involved may be gathered when I state that
the comparatively simple devices which I have described as in use in the Bombay
Presidency for visual instruction have already cost considerable sums. In that
Pregidency, Rs. 36,000 has been spent in purchasing lanterns, and I find that a
lakh of rupees was sanctinned for the supply of stereoscopes and stereoscopic
pictures to schools. How much more expensive would be the supply of the
cinematograph ¥  And, I may add, ouly a few can participate in the cinemato-
graph displays, whereas lanterns and sterescopes can be freely distributed over the
country, since these smaller forms of instruction can be easily carried about
even in remote places.

“ These are the main reasons why there is still doubt as to the educational
use of the cinematograph. I am assured that it is nof of special value as
sanitation and hygiene, though it is of value in medical instruction as the
Hon'ble Mr. Dadablioy hes rightly pointed out. For sanitation and hygiene,
the lantern is probably a more effective instrument. As regards agriculbure,
Mr. Mant has already spoken about it. Those who favour the cinematograph
for educatioual purposes seem to think it is best applied in teaching geography,
history, and natural history

“ The other of my Hon'ble friend’s Resolution, which deals with
official war films, mds on ,; somewhat different footing. The existence 'al
these films had already beea brought to the notice of the Goverment of India,
and the matter is under consideration. Iutimation o’ theirexistence has already
been given to at least one of the leading cinematograph firms in India, and
Local Governments will probably be asked to lend official patronage to the
displays. It is improbable that Government will take a direct hand in importing
these films ; nor is this necessary. For the cinematograph has attained a
great popularity in India ; the number of halls is rapidly spreading; and the
firms engaged in these diaplaﬁs are in a strong position, and quite capable of

rohasing even expensive films. No deteiled arrangements have yet been
E:nided upon. The displays will presumably be confined to the public
cinematograph Lalls, and I myself hope that fac ties will be given fur students
to sece displays under favourable conditions.
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“ The general position regarding the cincmatograph in schools is this.
The Government of India are not convinced that this method is the best for
instruction, or is even free from harm. Much has already been done in the
way of lantern slides aud other forms of visual instruction. The suitability of
these methods isunquestioned. The still Eicr’.‘ure arrests attention, and is easier
tc lecture about. The lantern and the slide aro comparatively easy to -work.
The cost of the cinematograph for zeneral purposes is prohibitive. The cost of
a valuable film would probably buiid a dozen excellent primary schoola. But
even if there were not these objections, if is held by some authorities that the
effects of the cinematograph on children are physically and mentally deleiri-
ous. Anyway, the still picture offers a more cffective method for teaching the
subjects which are specially mentiored in ti.is Resolution, and the production of
suitable educational films presents difficulties. At the sume time, there is no
harm in permitting experiments to be made. The Government of India have put
a private agency, whose object is the display of educational filins for pupils, into
touch with Local Governments, and though I have no official information,
I understand that some of the Local Governments are rendering assistance to
this firm. I roticed a passage which appeared only the other day in the Madras
Muil, which states that the Burma Educational Syndicate have said they are
nct in favour of the Education Department taking uny action for the introduc-
tion of the cinematograph as a means of education, but considered that
Managers of schools should be approached and arrangements made with them.

“In so far then as the Hon’ble Mr. Dadabhoy’'s Resolution represents a
plea for visual instruction, it is to be welcomed as springing from the most
wholesome and refreshing motives. But the Government of India would
prefer to await the results of the experiment 1 have just mentioned, further
information as to the progress of the educational cinematograph in other
countries and success in the production of educational films, before accepting
& Resolution which would commit them at this stage to the use of the cinemato-
graph in schools. I am authorised to say that the Governmeni of India are,
therefore, unable to accept the Resolution in its present form. But if my Hon'ble
friend will withdraw his Resolution, and will put it forward in a slightly
modified form, it can then be accepted. The form suggested is as follows:—

* This Council recommends to the Governor General in Council that steps be taken by
Government for the exhibition of the official war tilms, and that special facilities be given to
pupils of Government institotions to attend these exhibitions, and that encoursgement be
given to the development of vismal instruction in echools and coll wader G t
control.”

The Hon’ble Pandit Madan Mohan Malaviya :—* Bir, I
should like my friend the Hon'ble Mr. Dadabhoy to say whether he is going
to accept the amendment so that others who wish to speak may do so before

The Hon'ble the Vice-President :—* The first point to settle
is, what the form of the Besolution isto be. I will ask the Hon'ble Mr.
Dadabhoy to say whether he wishes to press his original Resolution or to with-
draw it, and to move this fresh one. "

The Hon’ble Mr. Dadabhoy :—“ 1 accept the amended
Resolution. "

The Besolution was, by permission, withdrawn.

The Hon'ble the Vice-President :—* The motion now before the
Couneil is—

* That this Couneil ds tothe G General in Council that be takea
Gorv for the exhibition of the oficial war films, and that specisl hol’lmhpmz
pupils of Goveérnment institutions to attend these exhibitions, and that encoursgement be
given to the development of ,visual instraction in bools and colleges under G t
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The Hon’ble Pandit Madan Mohan Malsvia.— I rise, Sir,
to protest against the time that is being wasted by this Couneil in the consider-
ation both of the Resolution as it stood originally and in the form in which it is
now proposed. It will give an indication to the world that, in these days of war,
we have nothing more serious to discuss than the question of the cmployment
of cinematographs in schools, aud that the Council b-.s sat for an hour and a
half listening to the discussion of a subject which could have been much more
ensily settled by correspondence.

“I only want to add 1his: I think the Resolution, in the form
in which it has been altered now, is a very different Resolution from
what Lhe Hon'ble Mr Dadabhoy proposed. Holding that view, 1 objeet to
a Resolution which has been materially altered being suddenly sprung upon
the Council. The Hon'ble Mr. Sharp has given it ascomplete a change
as could be given by putting in the words ¢ the encouragement of visual
instruction’ at the end of the Iiesolution. As explained in his s h, we
understand what the encouragement of visual instruction means in that Reso-
lution, but the Hon'ble Mr. Dadabhoy made it very clear that he was referring
to visual instruction of a definite kind. On that point, the Government have
completely refused his Resolution, and I think, Sir, it is best, in these circum-
stances, that, as the Hon'ble Mr. Dadabhoy has withdrawn his first Resolution, he
ought to have time to consider whether he will bring this Resolution in the form
proposed by the Hon'ble M. Sharp for further consideration by this Council.
At any rate, as a humble member of this Council, I request you, Sir, not to
allow the Resolution in the altered form to be put before the Council, so that
our time may not be taken up at this juncture with it any more.”

The Hon'ble Mr. Dadabhoy :—8ir, I have not been quite able
to follow the line of argument of my friend the Hon’ble Pandit Malaviya. My
Hon'ble friend protested against my having withdrawn the original Resolution
and accepted &a modification suggested by Government. ldo not think
that, by acquiescing in this arrangement, I have departed from the usual practice.
In fact, my friend the Hon'ble Pandit Malaviya has oftener than myself
accepted amended Resolutions before this.

I ghall now explain the circumstances under which I am constrained to
aocept this amended and modified Resolution. I was unwilling in the first
instanoe to accept this modified Resolution; but if I had the alternative
placed before me of either my Resolution in its original form being rejected,
or some form of visual knowledge being imparted, I should certainly

refer the latter. Instead of having nothing, at least let us see that
%ovemment moves in this direction. And once the Government moves it
will find hereafter the advantages of the scheme, and will perhaps be
prepared to go further along the line we wish. I am therefore unable to follow
either the line of argument adopted by my Hon'ble friend or his criticisms
on the subject. . hoth

“ Now, Bir, the Council has received some very interesting information bot
from the Hon’ble Mr, Mant and the Hon'ble 1?; Sharp, -The Hon'ble Mr.
Mant has explained to us with & reference to the Hon'ble Mr. Hill’s speech tha
other day introducing certain heads of the Financial Statement, that special
schools are few and far between, and that the Government is not in a position
to introduce this method of instruction in the Department of Agriculture.
I am sorry that the Government of India is not convinced of the desirability
of this form of instruction. However, it is the same old story. The Govern-
ment of India is slow ; it prefers to adhere to ils own antiquated methods ;
it is not like other Governments which move more quickly in these matters.
We have got the example of America ; we have got the example of Japan; and
we find that in those places this form of instruction has been introduced with

-gucoess. I am sure if & similar experiment had been tried in this country,

Government would have found it to be equally successful. However, as |

paid, it is & matter of difference of opinion.
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“ From the interesting speech delivered by my friend, the Hon'ble Mr. Bharp, .
itappears that he is a lover of the magic lantern; he prefers the magic lantern
to the cinematograph. Here, ngain, opinion is very muoch divided. However,
from the latter portion of his speech it ETPC&T& that the Government has already
started inquiries regarding this matter and opinions are being collected. Reading
between t%ne lines of his speech, it clearly appears to me that, sconer or later, the
Government will come io a final decision in the matter, und very probably a year:
or so after, they will decide to introduce the cinematograph in schools. However,
so far as the wording of the Resolution which has boen placed before me for
my aceeptance by the Hou'ble Mr. Sharp goes, I dc not find anything objeo-
tionable in it It certainly does not meet my casc; it curtails the scope of my
Resolution to a very material extent; but, as I have said, I feel convinced that,
if a small beginning is made by the Government in this matter now, l.ter on,
when some experience has beea gained and after they have ascertained the cost
that wi'l be involved in the experiment, they will come round to my way of
thinkirg.

“ Under these circumstances, I think it advisable to accept the amended
Resolution, though it very much curtails my original Resolution. In hopes of:
future, further and wider action I accept this modified Resolution, namely :—

* Thiz Counzil recommends to the Governor General in Council that steps be taken by
Government for the exhibition of the official war flms, and that epecial facilitiea be given to,
pupil: of Governmeny institations to attend these exhibitions, and thut encouragement be.
given to the development of visual instruction in schools and coll under G
control.” i

“ I only wish to add that I hope the suggested departure will mark the
beginning of a new system of imparting istruction, and that later on, if it
proves successful, Government, in its generosity, will also sec the advisability of
extending its scope and this boon to private institutions and schools.” '

The Hon'ble Pandit Madan Mohan Malaviya :—* I want’
to speak on the amended Resolution, Bir.”

The Hon'ble the Vice-President :—* I do not think the Hon'ble
Member will be in order in doing that. This is now the final stage.”

The Hon’be Pandit Madan Mohan Malaviya:— MayI
submit, Sir, that the Resolution as amended is a new Resolution, and that ev:
one of us is entitled to give his opinion for and against it. T request that you
will kindly rule on this point, i.e., whether we are or are not entitled to
speak. It is an entirely new Resolution that was put just now.”

. The Hon'ble the Vice-President:—I admit the point. The
Hon’ble Member can speak.” : '

‘The Hon'ble Pandit Madan Mohan Malaviya:—“I only
want to say a few words, and that is to add my strong protest against
money being spent even in the way suggested in the amended Resolution. ﬁr
want every pie ;‘: can §ot for pﬂma{y eduuati{ci)n,h We are rot in a state when
any money can be s on cinema shows ; and when there is, as evid i
the lpe::? of the H[l::_fille M-, Bharp, strong objection to the cinern:nud oh
being displayed to young students, I submit the Governmen: 1
pleased to consider the matter much more seriously than has been done, and not
ﬁd out a mommendatmudi’ hl: to Local Governments which will encourage them

incurring any expe re on cinematograph shows, or in encouragi
students being brought to face the gl.u:ogwh‘i’gh is cortainly injurious to ¢
eyes and which is not very helpful in other ways. That is all T have to my."”

- The'Hom'ble Mr. Dadabhoy :—* Am 1 not entitled to speak ot
t.li.:l Be_aolugtion in reply to the remarks just made Fby ’?be Hon’ble Pan:;
aviya ?" ’

v



RESOLUTIONS RE FXHIBITION OF WAR FILMS IN SCHOOLS, 859
AND THYE PLACING ON THE TABLE OF THE CORRE-
SPONDENCE RELATING TO THE RECOMMENDATIONS OF
THE DECENTRALISATION COMMISSION.

[15ru Marca, 1916.] [The Fice-President; Mr. Dadabhoy; Pandit
Madan Mohan Malaviya.)

_.The Hon'ble the Vice-President:— “The Hon'ble Member is
cntitled to epeak, but the subject is very ncarly exhausted.”

The Hon'ble Mr. Dadabhoy :—*1T just want to say onc word more
sbout the question of expenditure. I am sorry that my Hon'ble friend, Pandit
Malaviya, cannot see eyc to cye with me.  Ilis ideas of all education is by
books, conferences, socicties and that sort of thing, He underestimates
apparently the value of the instruction to be received by means of the ci .e-
matograph. This is one of the most important methods, and it has been
recognised as such in every educated and advanced country. 1f my Hon'ble
{riend will study the educational history of such a country as Japan, he will
find the progress that has been made there by the utilisation of the cinemato-
graph. I say that is a complete justification of any reasonable expenditure
which the Government may have to incur in this matter. It will pay Govern-
et tenfold by making citizens that are better informed, more loyal and
baving a knowledge of their responsibilities and duties.”

The Resolution, as smended, was then put and accepted.

RESOLUTION EF THE PLACING ON THE TABLE OF
THE CORRESPONDENCE RELATING TO THE RE-
COMMENDATIONS OF THE DECENTRALISATION
COMMISSION.

The Hon'ble Pandit Madan Mohan Malaviya :—* Bir, I
see that in answer to a question put this morning by my friend the Hon'ble
Mr. Banerjee, important papers with which my Resolution is concerned, have
already been laid on the table. In thesecircumstances, I beg leave to withdraw
the Resolution, with liberty to bring it in another form if I feel so advised,
namely.—

‘Thbat this Council recommends to the Governor General in Council that the ecorre=
spondence Letween the Secretary of Stateand the Government of India, and alse that between
the Government of India and Local Governments relating to the recommendations of the
Decentralisation Commiesion contained in Chapters 10 and 20 (Ruoral Boards and Munici-
palities) Le placed on the table of this Council’

The Resolution was, by permission, withdrawn.

The Council then adjourned to the next day, Thursday, the 16th March,
1916. .

A. P. MIUDDIMAN,
Secretlary to the Government of India,
Legislative Department.
DeLur;
The 22nd ilarch, 1916.
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APPENDIX A.
(Referred to in Anewer to Question 1.)

Statement showing the pognlation and the death-rate from fevers, plague and cholera for each
province and for the whole of Dritisk India for five years ending 1914,

I
Provinco swith popolation unde: Tou DEATH-EATRE PEE MILLE FROM
registration.
Fevern Flague. Cholera.
MaTuas,
Congus of 1001 . 86,742,R08 1810 a7 51 9
Censas of 1911 . 40,247,357 1611 T4 4 14
40,347,857 1912 ] g 23
40,008,735 1818 &7 B .9
40,005,735 1914 7 2 17
HoMpar.
Consns of 1901 . . 18,481,362 1910 i426 186 20
Census of 1811 . 19,587 853 1811 11-38 618 30
18,687,883 1813 1462 148 520
19,567,888 1518 1268 139 “26
12,567,833 1914 1828 a2 51
Berear.
Consms of 1801 . . . 60,521,604 1810 42 P2 B2l
Censas of 1911 . . .  E2,48E818 1911 B0-50 144 287
For :he provins as recoms- 45,820,247 1812 2118 04 210
tated. 45,320,247 1913 21-80 02 174
. 45,320,247 1814 2340 01 196
EustEEr BENGAL a¥D Asi
Cenaes of 1001 . . P 9,612,786 1810 253 001 995
Consns of 1911 . . . 33,220,865 1811 1858 0008 1-18
Biuis a¥p Onyesi,
Cansas of 1911 . 84,290,683 1912 1880 170 L
’ 34,200,638 | 1913 1818 108 205
84,490,038 1814 177 18 ]
Amsax,
Census of 1911 . - 6,051,607 1012 1294 - 236
6,061,607 1913 1448 e 27
6,051,607 1614 1875 0001 1568
Usirap Provixces 9
O of 1901 .. 47,681,752 1910 2507 831 16
Comsof1911 . . . 46585008 1011 279 709 51
46,886,108 | 1912 2066 S “0
46,884,108 19818 2888 30 149
6,535,108 1614 na r22 -9
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Statement showing the population and the death-rate from fevers, plague and oholera for
eack provinee and for the whole of British India for five years ending 1914— contd.

UEATA-RATE PER MILLE Pio)
Froviner with population under Yenrs.
rogisiratior. Favors | Plague. Chelera.
Poxiam,
Census of 1101 .. 20,108,690 1910 1710 874 a1
Conzos of 1811 18,781,728 1811 15-38 &80 08
19,537,146 1618 1428 154 09
19,33. .46 1813 1716 B2 30
19,387,146 1914 1787 3 B
Boaua.
Census «f 1901 . . 8,648,758 1910 837 Bl i
Census of 1911 . 9,878,503 1911 77 h:18 42
665,858 1918 872 -] 78
35,958 1918 |- e s il
9,565,558 1914 778 76 21
Csxrzar Proviscss asp Bamar
Census of 1901 . . 11,070,201 1810 21-48 43 K1)
Cenwus of 1911 . . 18,016,808 1811 1685 201 +2
18,916,805 iz 194l 138 B
13,916,808 1918 1406 01 110
18,816,308 1014 1686 03 1-a8
Nomte-WesT Prostiz Provimce.
Cezsusof 1801 . . 1,908,184 1910 1968 02 | * 54
Census of 1611 . . 204,077 1911 1748 12 ol
2,041,077 1012 1611 001 45
2,041,007 :13 1862 04 08
2,041,077 1014 | 1804 08 113
Cooxa.
Consos of 1901 . . 180,607 1910 8165 06 81
Cenuus of 1011 . . 174976 1911 2608 k 08
174976 1913 568 05 -
174,976 1913 2020 04 1-10
174976 1914 2744 0é
Asuns-Mezwisa,
Congns of 1901 L. ATe91S 1910 5180 1887 .
478913 1911 395 73 10
Conpus of 1911 - . 60506 1913 o840 o
§7.,805 | 1913 N7 -
501305 | 1014 = . [ o
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Statement ahowing the population and the dsath-rate from fevers, plague and cholers for
each Province and for the whole of British India for five years ending 1914—concld.

Provinco with population under ¥ DEsTH-EATE PEE ¥ILLE FEOM
registration. ears.
Favers. Flague. Chole ».
Derar.
996,997 1913 2618 50 -9
866,987 1914 21338 03 03
Brimise Ikpia.
Canvns of 1801 .. 226488783 1919 1917 163 180
Coneus of 1011 238,088,119 11 763 307 148
288, 08L840 912 I 16:50 1110 171
238,523,395 1013 1871 B3 184
288,522,770 1pl4 1718 112 118
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APPENDIX B.
(Referred to tn Answer to Quecstion 2.)

India Office, London,

11th July 1913.
Bevenus,

No. B3.

To His Excellency the Right Honourable the Governor-
General of India in Council.

My Lorp,

I have examined with interest the letter from Your Exoe:éenc 's Govern-
Roeo of the Boyal Commission ou T0€nt of the 6th March 1913, no. 4
Mmﬁ-;-a::th lnbjutr:: Manicipalities Education, and its enclosures, in which
in Iokis. you deal with the recommendations of the
Royal Commission on Decentralisstion on the subject of municipalities in
India. You report that, as a result of a fresh examination of the whole ques-
tion, you find evidence that there has been a steady advance in the efficiency of
local bodies, and that future prospects are generally Elo&eful, and you forward a
summary of the observations of local Goveruments on the specific recommenda-
tions of the Commission.

2. 1 see clearly the magnitude of the chstacles that have to be overcome
before India can acquire in any greal or general ncisure the(}mlﬂic opinion on
local affairs, and the will and ability to cope with municipal duties, that exist
in Western countries, but it is also true that no progress can be expected if the
question is approached in too cautious a spirit. You refer to the position of
local Governments as immediately responsible for efficient administration, and
propose in addressing them to indicate your assurance that it will be found
possible in the more backward provinces to proceed steadily on the general lines
of advance laid down by the Commission, and while maintaining all essential
control to abstain from all unnecessary interference in matters of detail, and
in particular to relieve officials of their municipal duties whenever possible, I
agree that any attempt to exact uniformity in local administration, or to apply
wholesale to existing conditions the general recommendations of the Comumission,
would be foredoomed to failure ; and I fully concur in the view that local Govern-
mer.ts must be left to decide how far the circumstances of their provinces admit
of an advance towards the managemeut by the people of their own local affairs.
I also recognise that something has been done in recent years of plenty to give
full effect to the policy of freeing municipal revenues from certain charges
which more properly fall on Government, e.g., for Police, and I am glad to -
observe that Your Excellency’s Government are separately considering the
possibility of 'R:ms further effect to the sug?tiom of the Commission in para-
graph 833. principle stated in pm-agmﬁ 818 of the report, on which these
suggestions are based, is in my opinion sound.

8. There are, however, certain large considerations that appear tome of
importance in dm]jnmmh municipal administration, and I notice in the papers
forwarded with your r indications that these may not be fully appreciated
at present by some authorities.

4. Your Excellency’s Government has given many pledges of an anxi
to promote, in municipal as in other areas, development of sanitation
education as matters of Imperial concern. But the success of thess great
movements depends, not merely on financial grants and the provision of
officers, but on the extent to which the people can be brought to hﬂpm
thering them, not only individually but also collectively. The existence, there-
fore, thronghout the conntry of moderately efficient municipal institutions is,
as it appears to me, & necessary condition of permanency in the sucoess of your
efforts. Expert control is, as remarked in paragraph 4 of your letter, necessry
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to efficiency in these mattors, but it cannot take the place which should be
oocupied by interested and active municipal authorities.  You refer to the fact
that in the resolution of the 18th May 1882 the promotion of municipal and
loval «olf-Government was described as an instrument of political and popular
education, and as being chiefly desirable from this point of view. It may also
from one point of view be regarded as an extension of Lord Mayo's scheme of
finanoial decentralisation and an endeavour to provide local agencies to take
charge of local services of sanitation and elimentary education,and some
support to the suggestions of the Commission in paragraph 837 may be found
in such a line of argument. I think it desirable that the attention of local
Governments should again be dvawn to the consideration that any permanent
success of your efforts in the direction of sanitary and educational progress
depends largely on the extent to which it is fonnd possible to foster the vitality
of municipal authorities.

5. However that may be, it was recognised in 1882 that the movement was
not directed primarily to immediate improvement in administration, but to
the attainment of an efficiency based on intellizent co-operation of the people
themselves in the sphere of public duty affecting their daily needs, and it was
foreseen that failures would doubtless oceur. ailures have occurred, and may
still be expected; but there have also been encouraging successes, and the
former should not be allowed to weigh too heavily against the need to enlist
the co-operation of the people and their representatives in the improvement of
sanitation and education. Such co-operation must rest on an interest in the
work and a feeline of respousibility, aud these in' turn can only be secured by
entrusting to municipalities an adequate sphere of work, adequate funds, and
sufficient powers of decision in respect of both. In this connection I would
suggest for your consideration, with reference to paragraphs 836 and 837 of the
Commission’s report, and to paragraph 7 of your letter, that it may be found
that earmarked grants for sanitation and education are less fruitful in the long
run in fostering the growth of responsibility than local sel(-Government grants
as to which the local bodies have discretion. On the other band, the risk
attending unearmarked grants can hardly be regarded as a very serious one,
since the sphere of municipal work as described by the Commission in paragraph
818, is suci that their expenditure must directly or indirectly promote sanita-
tion or education.

6. I request that you will give weizght to these remarks in add.rassin% the
local Governments as to the opinions which form an enclosure to your letter
under reply. I do not propose to discuss these opinions in detail, since I accept

our view that the local Governmenis must decide, in consultation with you,
Eow best to foster and adequately finance municipal self-government within
their provinces. . inalits

7. I acoept your proposals on the subject of the Presidency municipalities
and Ran,__-’oon,par;d wml:lrl %01;?;- remark that _in such cities, whera ‘there is a
responsible public Press and representation in the Provincial Councils, the case
for entrusting large powers and extended freedom to the municipal bodies
appears to be speocia’ly strong.

1 have the honour to be,
My Lorp,
Your Lordship’s most obedient humble Servant,

(Signed) CREWE.



866

India Office, London,
25th December 1914.
Reveunue,
No. 181.

To His Excellency the Right Honourable the Governor-
General of India in Council.

My Loeb,
1 have considered in Council Your Excellency’s despatoh in the Educa-
tion Department, no. 15, dated ihe 1st
 Recommendations of the Deceatralistion Commis-  (otoher 1914, on the subject of the re-
sion a3 to Raral Heards. commendations of the Royal Commission
on Decentralisation in connection with Rural Boards in India.

2. The method which you propose to adopt in dealing with these recom-
mendations follows the principle laid down by Your Government, and accepted
by me, in dealing with the Commission’s recommendations as to municipalities,
piz., that no attempt should be made to exact uniformily in local administra-
tinn, but that local Governments should be left to decide how far the circum-
stances of their provinces admit of an advance. I note that the local Govern-
ments have expressed willingness to accept to a large extent the financial
recommendations of the Commission, and 1 agree that the measure of progress
accepted by the local Governments may be regarded as sufficient for present
requirements. But while I would deprecate any attempt to bring pressure to
bear on local Governments to induce them to adopt larger measures of advance
than they have themselves decided upon, I regard it as important that the
Central Government should exercise watchfulness in the matter, and shruld
be ready to help and foster every genuine sign of growth from below. In

ticular, I desire to associate myself with the view expressed by your

vernment in paragraph 4 of your circular letter of the 23rd Beptember 1914
that the present restrictions on the poweis of Rural Boards with regard
generally to budget expenditure and establishment should be gradually relaxed
with due regard to local conditions and requirements

3. I notice that in vne respect your Government depart from the principle
of not attempting to prescribe uniformity. In addressing the local Govern-
ments you have expressed the opinion that it is desirable for every Distriot
Board to have a competent en&neering staff of its own, ting for con-
pideration that in cases in which the finances of the Boards so not pormit of
the maintenance of a separate staff, a District Engineer corresponding more or
less to an Executive Bngineer might be placed in charge of two or more
districts, and similarly that an officer corresponding more or less to & Buperin-
tending Engineer might be placed in charge of two cr more divisions or other
extended area. It appears to me that the necessities of the case are adequately
met by the recommendation of the Commission, which was merely that in
distriots where there are sufficient works fulling under Rural Emnix to
justify the special appointment of a trained Engineer, a District Board which
%m‘ to entertain such an officer, and can afford to pay him an adequate
salary should be permitted to do so. The local Governments have, Ennqﬂly
speaking, expressed unwillingness to make uny material advance in matter,
and T see no good reason for urging them to do so, especially as the question is
largely one of administrative economy, and the measure recommended by your
Government tmy’ in some instances, lead to uneconomical duplication of

I have the honour to be,

My Loz,
Your Lordship's most obedient humble Bervant,

(Bigned) OREWR.

8.Q. P. 1, Delbi—Xo. 831 L. D.—$4-3-16.—750.





